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"The question then is: what is the meaning 

of the phrase 'efficiency of 

administration'? In D.T.C. case, it was 

observed in para 275 that "the term 

'efficiency' is an elusive and relative 

one to the adept capable to be applied 

in diverse circumstances. If a superior 

officer develops liking towards 

sycophant, thought corrupt, he would 

tolerate him and find him to be efficient 

and pay encomiums and corruption in 

such cases stand no impediment. When 

he finds a sincere, devoted and honest 

officer to be inconvenient it is easy to 

cast hinvher off by writing confidential 

reports with delightfully vague 

language imputing to be 'not up to the 

mark' 'wanting public relations' etc. At 

times it may not interfere with the 

honest endeavours of the Government 

to find answers and solutions. We do 

not mean to say that efficiency in the 

civil service is unnecessary or that it is 

a myth. All that we mean to say is that 

one need not make a fastidious fetish of 

it ...." 
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discharge of the duties. Without 

efficiency one cannot be promoted. 

How to synthesise both and give effect 

to the Constitutional animation to 

effectuate the principle of adequacy of 

representation in all posts or classes of 

posts in all cadres, service or grade is 

the nagging question..." 
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THE VICE-CHAIRMAN (SHRI AJIT 
P.K. JOGI) Since we have to finish the 
debate today before four o'clock, a* 
Member who speaks, should exceed tea 
minutes. Please remember this. 

SHRI V. N. GADGIL (Maharashtra): Sir, 
at the outset, I would like to pay my tributes 
to all the freedom fighters who enabled us to 
celebrate the 50th Anniversary of our 
Independence. I would like to express my 
gratitude to the Chair for 

arranging this aecate on self introspec-
tion. 

The topic that we are supposed to 
discuss is Working of Parliamentary 
Democracy. What do we mean by par-
liamentary democracy? I will not define 
terms because I have been a lawyer for 30 
years and a professor for five years and 
you know what happens to these people 
when they start defining terms. 

Some years ago, a sugarcane grower 
filed a writ petition in the Bombay High 
Court. The question for consideration 
before the two Judges was: what is the 
definition of "vegetable" under the Sales 
Tax Act? A number of lawyers on this 
side and a number of lawyers on that side 
argued and argued. Dictionaries were 
quoted, authorities were cited and precedents 
were enumerated. At the end of 15 days' 
elaborate arguments, the two distinguished 
Judges of the Bombay High Court 
solemnly declared that sugarcane was a 
vegetable. This is what happens to lawyers. 

With due apologies to professors, I 
want to remind a story about Hegel, guru of 
Karl Marx. He was a professor. One of bis 
students fell in love. He went to Hegel 
and said, "Sir, I have fallen in love, but I 
do not know what love is." After all, Hegel 
was a professor. He said, "Young man, 
don't worry. I wist define for you what love 
is. Love is the ideality of the reality of the 
infinitesimal ftortion of the absolute 
totality of the infinite being."! I do not 
know what it means. But this is what 
happens to professors. 

Therefore, I will only describe the 
parliamentary system. At stated intervals there 
will be elections to the legislature. The party 
which gets majority, forms the government 
and rales tin it enjoys the confidence of the 
House. Therefore, the essence of the 
parliamentary form of government is 
accountability. The government is 
answerable, responsible and accountable 
to the legislature. 

Let us apply some test to our performance 
for the last fifty years. What is the role of 
Parliament? What are the tasks? 
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What are its functions? Before I go into that, 
two things are necessary (or the success of 
parliamentary democracy. Number one, 
Parliament mutt remain the centre of political 
gravity. It is a non-violent substitute for 
revolution. Parliament has to be used as an 
instrument, a nonviolent instrument of socio-
economic reform. Therefore, Parliament must 
remain the centre of political gravity. The 
centre must not shift outside to satyagrah, 
more-ha and that kind of thing. Therefore, 
Dr. Lohia's concept of ultra-parliamentary 
and extra-constitutional acts has no place in the 
working of parliamentary democracy. And the 
second requirement is strict adherence to the 
rules and procedures of Parliament. 

Now, with this background, let us see 
what we have done in the last SO years. 
What is the role of Parliament? In the first 
place, Parliament has to protect the liberties 
and democratic rights of the people of 
India. 

Secondly, it has to control the 
Government, 'keep the Government 
accountable. Thirdly, it has to maintain the 
rule of law. Fourthly, it has to protect various 
institutions, independent judiciary, 
apolitical civil service and a free press. 
Lastly, it has to maintain a secular 
democratic plural soceity. What is our 
performance in this respect in the last SO 
years?'I would like to say that our system 
has worked fairly well and tried to achieve 
these five objectives and played its role 
correctly. Then, what are the functions of the 
Parliament According to me, there are five 
functions. The first is, since it is the 
legislature, it has to legislate. Secondly, it 
has to control the executive. Thirdly, 
control of public purse. Fourthly, to 
ventilate people's grievances and the last, 
what Churchill called, to provide a Grand 
Inquest of the nation and Grand Forums of the 
Nations and in the last five days that is 
precisely what we have done.. That we have 
done very well in the last five days.The first 
function, some may be surprised to hear my 
statement that legislature no longer legislates.     
Take     any     parliamentary 

democracy. Only the broad framework is laid 
down and the detailed legislation is made by 
rules under rule making clause, or what is 
called delegated legislation. Under that rules 
are made and the irony is, the people who are 
our representatives do not make the rules 
which govern your or my life. It is some 
Tahsildar or Municipal Commissioner 
who makes these rules and they are 
governing my life and there is the danger. 
Here, our performance is not to my 
satisfaction. We do not keep enough 
vigilance about delegated legislation. All 
kinds of abuses are made. I was Chairman 
of the Committee of Delegated Legislation 
for two years. We found instances where 
officers took to themselves powers under 
rules which were not given to them by the 
Act. There is an abuse in delegated 
legislation and they have vested interest in 
framing them in such -a way that nobody 
understands. I would quote a classic one 
from British history. This has gone into the 
Guinness Book of World Records. This is 
how they make laws so that nobody 
understands and they alone understand and 
they themselves can interpret anyway they 
like. This is bureaucracy. The rule is in the 
Guinness Book of Records: "In the 'Nuts* 
(underground) (other than groundnuts) order, 
the expression 'nuts' shall have the same 
reference to such nuts other than groundnuts, 
but for this amendment order not qualify as 
nuts (underground) (other than groundnuts) 
by reasons of their being nuts 
underground." Two judges of the British 
High Court expressed helplessness. They 
said that this is something which they can 
never interpret. This is how it has gone into 
the Guinness Book of Records. This is what 
bureaucracy is. The second faction is 
control of executive. Again, some may be 
surprised at my statement that this has 
become almost academic. In every 
parliamentary democracy, it is the 
Government that controls the Parliament, 
instead of the Parliament controlling the 
Government. Control of Parliament is in 
latent, occasional and not everyday. 
Therefore, we have not performed very 
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well in this respect. The third is control of 
public funds. For that we have Public 
Accounts Committee. It produces a report 
but its nature is post mortem. The real 
financial control is rarely exercised by 
Parliament except through questions, calling 
attention and other methods when you 
expose financial misfeasance, malfeasance 
and various scams, that is what we have done. 
Here we have done fairly well in the last fifty 
years. The last function is, ventilating 
people's grievances. Here, I think, we have 
done remarkably well. In everyday'! 
Question Hour, we expose many things 
and protect individual citizen's rights and I 
do claim that our performance in this respect 
is even better than that of the House of 
Commons. The House of Commons does 
not perform this much effectively this 
function. These are the five functions which 
were performed in fifty years. 

Then let us sec what other institutions 
come in. Parliament does not function in a 
vacuum. It has to react with the judiciary, 
with the civil service, with the media and so 
many other things. What is our performance 
in the last 50 years. The judiciary is gradually 
encroaching on our field and we have been 
complacent. Judicial populism may soon 
generate into judicial tyranny. Therefore, 
we have to be vigilant that we do not 
interfere in the field of the judiciary, but 
also notallow the judiciary to encroach on 
our field. That-is the task before us. 

The second institution is that of the 
civil servants. I have already mentioned 
how they behave, how far Parliament 
controls it. It is very little. The bureaucracy 
does what it likes and it acts very blindly. 
Rules are made. They go according to the 
rales. They do not bother to question 
whether the rules are for men or men are for 
the rules. If you permit me, Sir, to strike a 
personal note, I will narrate an incident. In 
1958, when I was a young practising 
barrister in the High Court, my father was 
appointed the Governor of Punjab. In 
December, 1958, I went to Chandigarh. 
When I reached there, the Military 
Secretary came with a 

file. He said, "Your approval is neces-
sary." I said, "Who am I? I am nobody'*. He 
said. The Prime Minister of another 
country   is   coming.   A   dinner   is   ar-
ranged.   The   menu   is   prepared.   And 
your   approval   is   necessary   for   the 
menu." I said, "How am I concerned?". He 
said, There is a rule that when the eldest 
male member of the Governor's family    
is    in    station,    his    approval should   be   
sought"   I   checked   the menu and 1 told 
the Military Secretary, "I am very fond of 
fish. There is no fish here.   Shall I  say  
fish  should be  included?". He said, 
"Please do not." I asked, "Why?". He 
replied, The file will go down. The Head 
Cook will make a query whether it is river 
fish or sea fish. Then the file will go to the 
P.A., the Military Secretary, the ADC, 
the Joint Secretary and to the Private 
Secretary. Then the query will be if you 
say, 'Sea fish', under what rule it can be 
brought by a plane from Bombay and the 
rule will be ambiguous and the department 
will refer it to the Law Ministery for 
interpretation. And, by the time the file 
comes back,  the Prime Minister would 
have come, had his dinner and gone back 
to his country." Then I had nothing else to 
do.  I started doing research. Do you 
know what I found? Somewhere in 1906, 
when the capital of Punjab was Lahore, a 
British Governor's son came to India, 
stayed in the Government house; he did not 
like the menu; he complained to his 
mother; the mother talked to his father; and 
the father made the rule that when a male 
member was in station, his approval should  
be  sought.   That  was  followed blindly 
for 75 years. That is our bureaucracy. We 
have to deal with the bureaucracy also. 
(Interruptions). 

I have dealt with the civil servants. 
Then comes the media and the intellectuals. 
It is a fashion among them to denigrate the 
M.Ps. I would like to tell them what a 
distinguished British journalist has said. He 
has said: "A people which holds its freely 
elected governors in contempt has taken the 
first step towards rejecting free institutions. 
It is one thing to scrutin- 
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ise the activities of individual Members of 

Parliament. It is quite another to criticise the 

activity of being a Member of Parliament. It is 

one thing to look at Parliament with a cool, 

comprehensive and sometimes cynical eye. It 

is quite another to belittle Parliament." 

"Member of Parliament practise the daily 

business (which is not always savoury) of 

making free Government which we enjoy 

possible. The first duty of those who are not 

Members of Parliament is to understand what 

they are doing." Sir, another distinguished 

Constitutional lawyer, Sir, Ivor Jennings said, 

"The worst that can be said about Members is 

that they are ordinary people with a fairslice of 

ambition. It is also the best, the enduring 

virtue of Parliament is that it has been 

composed, largely of ordinary men, of 

ordinary talents; that they are ordinary people, 

that they can react as ordinary people, not only 

at moments of crisis but especially at moments 

or crisis is their value, their virtue, although 

they are seldom given it their glory. This 

ordinariness which is made a subject of 

ridicule is really the essence of parliamentary 

democracy. Finally, Sir, this House has to 

perform, I will not elaborate much, I will 

make eight suggestions and after those eight 

suggestions, I will conclude. My first 

suggestion is, the quality of Members has to 

improve and for that two things are necessary. 

Barring criminals for contesting elections and 

State financing of elections. Today it is the 

money power and the muscle power which are 

dominant. Today, politics is, with money you 

acquire power and with power you acquire 

money. A person like me gets suffocated in 

this atmosphere. So State financing. Second, 

annual declaration by M.P.s of their assets and 

liabilities. Third Ethics Committee, of Rajya 

Sabha and Lok Sabha. Fourth, a code of 

conduct for M.P.s. Fifth, norms of behaviour 

in the House. After 1971, a change has come. 

Till 1971, elections to Assemblies and 

Parliament were held together. They were 

separated. The result is, people expect much 

more from an M.P. than 

before. We have almost become welfare 

officers of the constituency. So something has 

to be done for this. Then/the Standing 

Committees have to be strengthened. \ Their 

power have to be increased and they should be 

accountable. As I said, accountability is the 

essence of parliamentary democracy. 

Finally—I have no time to elaborate—a 

drastic change in the procedure in the House is 

necessary. What I mean is, we spend too much 

time in the House on legislative business. Let 

us introduce a Bill and immediately send it to 

the relevant Committee. Let the report come 

back. Ninety per cent reports are unanimous. 

Immediately pass it and concentrate on the 

other two functions, ventilating of grievances 

and controlling the Government. On that let 

the Parliament consider and conclude. Lastly, 

when I look to the Parliament and the role it is 

expected to play and the task it is expected to 

play, I am reminded of an instance about 

Winston Churchill. During the First World 

War in March 1917 when England .was in 

danger and Germany seemed to be 

triumphant.... 

THE VICE-CHAIRMAN (SHRI AJIT 

P*K. JOGI): Please conclude. 

SHRI V.N. GADGIL: Yes, yes, I am 

concluding, in March 1917 Churchill took one 

M.P., Macallum and he describes in his diary 

what Churchill did. The M.P. in his diary 

says, "As we were leaving the House that 

night, Churchill called me into the Chamber, 

to take a last look around the Parliament 

Chamber. All was darkness except a ring of 

faint light all around under the gallery. We 

could dimly see the tables but the walls and 

roofs were invisible." 'Look at it,' Churchill 

said. This little place is what makes a 

difference between us and Germany. It is by 

virtue of this that we shall muddle through to 

success and to the lack of it would lead the 

Germans, despite their brilliant efficiency, to 

a disaster. This little room is the shrine of 

world's liberties. Let our successors in 2047 

say the same thing when they celebrate 

centenary of freedom that this little House is 

the 
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guarantor of the liberties of the people of 

India. 

Thank you, Sir. 

THE VICE-CHAIRMAN (SHRI AJIT 
P.K. JOGI): Now, Shri Ramakrishna Hedge. 
Mr. Hedge, you have to confine yourself to 
the time-limit of 10 minutes. 

SHRI RAMAKRISHNA HEDGE 

(Karnataka): Thank you, Mr. Vice-Chairman, 

Sir. 

I join my other hon. colleagues by paying 

my homage, tribute to those people who 

sacrificed their lives during the freedom 

struggle but for whose sacrifices we would 

not have been here in this House today. In the 

last SO years after freedom, our country has 

gone through various political vicissitudes. 

When we look back, we have a mixed feeling 

in our hearts in that while we feel proud of 

certain achievements, we also feel that in 

certain other areas we have to feel ashamed 

because of our failures. 

I compliment and thank the Chairman of 

this House and the Speaker of Lok Sabha for 

arranging this Special Session to discuss 

various national issues. There has been some 

criticism in the Press that this is an exercise 

in futility; a lot of public money is being 

wasted. They even calculated how much 

money has been spent in discussing various 

matters. Nobody says that democracy is the 

cheapest form of governance. Democracy is 

expensive. But democracy is democracy. I 

would like to suggest that the practice that 

has been started in the 50th year of our 

independence, the practice of holding a 

Special Session of Parliament, to discuss 

various issues should be continued. If 

possible, 4-5 days should be set apart every 

year to discuss certain specific issues—not 

general issues—like illiteracy, provision of 

minimum needs to people like drinking 

water, etc., so that on these issues the 

Government can find a consensus on the 

basis of which it can prepare time-bound 

schemes for solving them as early as 

possible. It is not a matter of great pride that 

after 50 years of freedom there are about two 

lakh villages in our 

country where people do not get potable 

drinking water. 

Sir, we have seen the working of our 

Constitution during the last 47 years. I think 

a time has come when we should have a 

second look at our Constitution. No doubt, 

our Constitution is a beautifully prepared 

document, but still in the light of our 

experience of the working of the 

Constitution and the working of the system 

that we have adopted, it is necessary to have 

another look at it. It is necessary to have 

another look at the Constitution and I would 

request both the Chairman and the Speaker 

to appoint a Committee of experts, in 

consultation with the Government, so that 

whatever loopholes we have, whatever 

drawbacks we have found during the last 

fifty years, could be corrected. How 

democratic is our democracy? This is the 

question we have to put to ourselves today. 

There have been claims that the sovereignty 

of Parliament should be protected. 

Parliament is sovereign. On several 

occasions, I had to say that if real 

sovereignty is to be established, we have to 

take into account the importance of people. 

It is the people who are sovereign and they 

cannot be delegated to anybody. I had 

introduced a radical Panchayati Raj rule in 

Karnataka. We had set up Gram Sabhas. 

Every voter is a member of a Gram Sabha. 

Gram Sabha is to meet once in six months 

compulsori-ly and all the office-bearers of 

Gram Sabha and the officials have to be 

present so that they could be questioned. I 

say that Gram Sabha is more sovereign than 

Vidhan Sabha; Gram Sabha is more 

sovereign than Lok Sabha, because whatever 

happens, it would be happening right under 

the critical eyes of the people, who are the 

masters of the country. Are we really 

democratic? Since independence, I don't 

think any Lok Sabha had the mandate of 

more than 50 per cent of the people. The 

highest percentage was secured when Indira 

Gandhi died and Rajiv Gandhi became the 

Prime Minister and we had elections the 

following year. The percentage at that time 

was 
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49.7 or 49.. Democracy means rule by 
majority, democracy means full mandate of 
the people. If you take democracy in that 
sense, I an afraid, I have to say that today, 
whether it is Lok Sabha or whether it is 
Vidhan Sabha in the State, they are not 
fully democratic. They do not have the full 
authority to represent people, to speak on 
behalf of the people, and therefore, I venture 
to say this thing on this occasion that we 
have to see whether parliamentary system of 
democracy is really suitable to our country. 
We have had the experience. In the present 
system, not only is there inadequate rep-
resentation of the people but also in the 
parliamentary system, we have had the 
experience, a very bitter experience, of 
manipulative politics playing the prime role. 
In 1979, there was a change in the 
Government. How did that change come 
about? Did the people have any voice in 
that? Did they have any role to play in that? 
Similarly, when V.P. Singh was the Prime 
Minister, suddenly, there was a change in 
the Government. The people had nothing to 
do with that, and later on, again, the same 
thing we have seen. If a Government can be 
changed without any reference to the people, 
without even the knowledge of the people, I 
am sorry, I cannot call that system truly 
democratic. Therefore, I venture to suggest 
that we should see the possibility, desirability 
of changing the present democratic system 
into a Presidential system and our 
country should not be a Union of India but 
it should be a United States of India. Then 
only can we save the integrity and unity of 
India. 

Sir, I will take another couple of 
minutes and... 

THE VICE-CHAIRMAN (SHRI AJIT 
P.K. JOGI): Please try and conclude as 
early as you can. 

SHRI RAMAKRISHNA HEGDE: If the 
present system has to continue for some 
time—because the presidential system can 
not be brought about immediately—then 
drastic changes in the election system are 
necessary. The elec- 

toral system today is riddea wish aw is non, 
casteism and influence of mads power, 
influence of money power, with the result 
that people cannot express freely their will, 
their opinion; they caa-not give their 
mandate. Therefore, I would suggest that 
we should adopt the system of proportional 
representation, if not fully, at least partly, 
and partly the list system. There has been 
a lot of controversy about reservation of seats 
for women in Parliament. Some people want 
reservation within reservation. I would like 
to suggest that these 33% that we have 
agreed already to reserve for women, 
should be elected on the basis of the list 
system. According to this List system in 
Germany, for instance, people vote for the 
party—for the party's performance, for the 
party's programmes and policies—and the 
party nominates its representatives after the 
election. If any party wants to reserve seats 
for various sections of the society—
whether it is 10%, 15% or 20% or in 
proportion to the percentage of population 
of the respective castes—then the party is 
welcome to do it. Unless we do this, I am 
afraid, Sir, our democracy will not be a full 
democracy, a freer democracy. 

Lastly, as long as there is criminaUsa-tion 
of politics, you cannot have fan-elections. 
It is a matter of great shame that the 
Parliament has more than 12 or 13% of its 
Members who have a criminal record. It 
doesn't behave a great country like ours. 
Therefore, I welcome the suggestions made 
by the Election Commissioner that any 
person who has been convicted for an 
offence and sentenced to imprisonment for 
more than one year must be debarred from 
contesting elections—even though he has 
gone in appeal to the superior court. We 
know that » the present system, sometimes 
it takes years and years, maybe 15 years, 
20 years, to get the final judgement. I would 
strongly urge that the recommendations of 
the Election Commission must be accepted. 
The Home Minister has moved a resolution 
the other day. I do not think it has come a 
day too soon. With that 
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Saction (Tune Bel) nam) of tail House, 
the Government can go ahead in bringing 
aboat Mailable lava and regulation* to bar 
any person haviag mammal record from 
contesting election*. Accouatability.. 

THE VICE-CHAIRMAN (SHRI AJIT 
P K. JOGI): Please conclude. 

SHRI    RAMAKRISHNA    HEGDE: 
Okay. I thank you very muck for giving me 
this opportunity, Sir. 
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THE VICE-CHAIRMAN (SHRI AJIT 

P.K. JOGI): Shri M.A. Baby, not present. 

Shri Bratin Sengupta, he is also not here. Shri 

H.R. Bhardwaj. 

SHRI HANSRAJ BHARDWAJ (Madhya 

Pradesh): Thank you, Sir. I will not take 

much of your time because most of the topics 

have been covered. I am not concerned with 

the Members have said today, because they 

have their own views, but I am concerned 

with what concerns the parliamentary 

democracy, and in that regard, one area has 

not yet been noticed. The people who get 

elected to the two Houses of Parliament have 

allowed their own privileges to be usurped by 

the judiciary and the result is that there is a 

judicial despotism in the country. I have 

served this system, particularly for a long 

time. I have great respect for the institution of 

judiciary, but this respect is subject to one 

thing, that they follow the. Constitution and 

the law because the judiciary takes oath in the 

name of the Constitution, as an upholder of 

the Constitution, but if they cross the line of 

demarcation, if they usurp areas of 

legislature, then they violate the Constitution, 

Sir, today we are worried. What has happed 

in the last 50 years? You set that never in the 

history of India, M.Ps. have been arrested, 

harassed and convicted for what they do on 

the floor of the House. It is a very important 

question. I refer to Article 105(1) and (2). If 

you kindly go through that   Artkle-and   the   

judges   must   go 
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through that Article-you will find that 

whatever we say in the House, whatever we 

speak in the House, is immune from the 

judicial proceedings; it is not a matter for the 

courts to look into in the same way as this 

House cannot ask the judiciary to dictate an 

order or a judgement within a specified time 

and how they decide their cases. Therefore, 

this is a reciprocal arrangement in the 

Constitution, that whatever happens in the 

House, in the debate or in the voting—voting 

is a privilege protected under Article 

105(2)—once that becomes a Constitutional 

provision, then only this august House, or the 

Lok Sabha as a respective House, has the 

jurisdiction to pull up a Member or Members 

for their alleged breach of conduct or breach 

of privilege. It had happened in the case of 

Mudgil Swamy in 1952. He was alleged to 

have accepted a bribe. A resolution was 

moved and before the House could pass a 

resolution, he had to go. The House took 

cognizance of the said offence and protected 

the privilege of the House. Rather than 

allowing the C.R.I, or the police, they took 

action immediately. In the House of 

Commons, two Tory MPs— a recent case of 

John Major's Government, took money. A 

newspaper man was a conduit. Immediately 

the House took cognizance of the said 

offence, suspended the MPs and punished 

them. This is a self-regulatory and self-

propelled system by which we not only 

protect our privileges but also take care of the 

erring MPs and punish them. The freedom of 

speech is a power of the sovereign in a 

Member of Parliament. In the same way, the 

Judiciary has power to punish offenders for 

doing an unlawful thing, strike down the 

Executive action if it is arbitrary. What does 

the Constitution say about this? The 

Legislature holds the purse—• very vital 

power. We distribute the financial cake of the 

country amongst various organs and if we are 

corrupt in its distribution, naturally, there 

should be somebody who should take care of 

the Legislature. Rather than giving that power 

to some outside agency, we exercise   control   

on   the   floor   of   the 

House. Recently, the House has taken care of 

all these things. But we abdicated the 

functions, and I agree with Gurudas Das 

Gupta and several other speakers that it is 

high time for us to do some introspection. 

While we are aware that the MPs should be 

men of highest integrity and should maintain 

a clean standard of public life, we should not 

allow any of our privileges to be usurped by 

the subordinate judiciary or the superior 

judiciary, as provided in the Constitution. This 

is not my personal matter. There are people 

who apeak with double—standards. If 

something affects me, they will be very 

happy. If something affects them, they will 

say that justice is not being done. But one 

thing has been clearly provided in article 102 

of the Constitution. Article 102 of the 

Constitution says that MPs cannot hold office 

of profit. Then how can you say that they are 

government servants? I am surprised to hear 

all this. We are saying: "Yes, the High Court 

of Orissa has said so." Well, the High Court 

of Orissa cannot go against the Constitution 

or articles 102 and 105 of the Constitution. As 

Hegde Ji has recently said: "This is a 

marriage of convenience." If I become a 

Minister by hook or by crook, I must stay on 

as Minister. What is your genuine governance 

in this country? There is one political party of 

200 MPs sitting idle. There is another 

political party of 140 MPs sitting idle. There 

is another political party of 40 MPs sitting idle 

and a few MPs, are governing the country, 

caring for nothing. They are not caring for the 

privileges of Members of Parliament. The 

courts are requesting the military to enforce 

the summons. Is this the parliamentary system 

of democracy or the civil administration 

envisaged? You have thirteen parties 

constituting the Government. There should be 

a provision in the Constitution that unless you 

have a two-thirds majority, you cannot form 

the Government. I agree with some of the 

speakers that the Government should have a 

continuity at the Centre. But you cannot have 

an unethical Government functioning and 

saying that in the name 
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of democracy we 2.. running the Government. 

There are no political untouchables in this 

country any more. After V, P. Singh shook 

hands with the BJP, can you say that they are 

untouchables? I have no brief for the B.J.P. 

They have a particular philosophy. 1 don't 

share that philosophy. But there are no 

untouchables in the country. You have 

embraced each other for years. For the sake of 

democracy, join hands on ideology, join hands 

on principles. Let those principles be defined. 

The Executive can commit mistakes. There 

have been cases of corruption—scandals after 

scandals. But we can take remedial measures 

to correct the situation. In Greece, which is 

also an ancient civilisation, Parliament takes 

care of the erring Ministers also, MPs also. 

We can do so by a legislative decree. But why 

are we not doing it? It is because 140 MPs of 

the Congress Party can be sacrificed, they can 

be massacred, their houses can be raided, they 

cart be insulted and humiliated in courts. But 

still it does not affect the privilege of the 

ruling coterie. Is this parliamentary 

democracy? We should here and now decide 

that the Presidential form of Government will 

be disastrous to this country. We have a 

commitment to the Scheduled Castes and the 

Scheduled Tribes. We have a protective 

discrimination in the Constitution that these 

people, who have been suffering for centuries, 

their interests should be protected. We have to 

elevate their position. Therefore, their 

representation in both the Houses is 

fundamental for the governance of the 

country. Socially educated, backward; all 

these schemes which Dr. Ambedkar gave to 

this great country need another fifty years 

unless they can stand on their own legs. What 

is the situation of minorities in this country? 

Minorities are suffocating. Can't we gr*e,an 

assurance to them? This is your country The 

magnificence of Din-e-Elahi or Akbar cannot 

be forgotten. The magnificence of Jama 

Masjid or Lai Quila or Taj Mahal cannot be 

forgotten. This is a country where Sufis have 

ruled, ruled  the emperors;  Dtn-c-Elahi,  Amir 

Khusro, Hazrat Nizamuddin Aulia and our 

magnificent Urdu. One speaker was saying 

that Mr. Gujral is a Pakistani. Mr. Gujral is a 

freedom fighter's son. He has migrated 

because of the sad partition of the country, a 

man whose fore-fathers served with 

distinction this country for years. So I am not 

taking more time. Article 105 is your 

Constitutional right and if we commit 

mistakes, I do not want that corruption of 

M.P.s should be condoned. But there should 

be a self-correcting method here and now. 

These courts must be told in unequivocal 

terms, "please deliver speedy, inexpensive 

and substantial justice for the country" and 

once you speak in loud language and proper 

language from this august Chamber,   

everybody   will    understand. 

THE VICE-CHAIRMAN (SHRI AJIT P. 
K. JOGI): I called the name of Shri M.A. 
Baby. I have just been informed that he has 
had a cardiac problem and he hat been 
admitted to the Ram Manohar Lohia Hospital. 
I have asked the Secretariat to check up about 
him. I on behalf of the House and all of us 
wish him an early and speedy recovery. Shri 
Solipeta Ramachandra Reddy. 

SHRI SOLIPETA RAMACHANDRA 

REDDY (Andhra Pradesh): Mr. Vice-

Chairman, Sir, it is a great privilege for me to 

be in this august House in this Golden Jubilee 

Year of India's Independence. At the outset I 

pay homage to those patriotic heroes who 

have sacrificed their lives and properties and 

those who have suffered a lot in the freedom 

struggle. 

I and all of us are here in this House of a 

great nation, due to their sacrifices. We are 

proud of our parliamentary democracy for 

successfully conducting Eleven Lok Sabha 

elections, and over 300 Assembly elections 

and for a peaceful transfer of power. We must 

also look to the other aide. We are proud of 

the 60 per cent voters who have participated 

in the elections, 60% literacy we have 

achieved. <   Sixty per cent of the papulation 

is above 
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poverty line. Parliamentary democracy and we 

belonging to all parties can take credit for this 

achievement. But at the same time, we have to 

pay serious attention to 40 per cent voters. 

Quite a considerable number are not 

participating in elections. Even after 50 years 

of Independence and after eight Five Year 

Plans forty per cent people are below the 

poverty line, forty per cent are illiterates and 

about forty per cent are keeping themselves 

away from population control programmes. 

So the forty per cent figure is a magic figure. 

As long as these forty per cent are below 

poverty line, and illiterates we cannot boast of 

development, democracy and success of 

democratic institutions. This 50th anniversary 

offers Parliament a great opportunity for 

introspection and for future course of action. 

Although Indian parliamentary democracy, the 

largest democracy in the world, has stood 

steadily for the last 50 years, I would like to 

stress about some of the failures and 

shortcomings in the present style of our 

democratic set-up. From a galloping start Fifty 

years ago, the standard of India's Parliament 

has dwindled. The Parliament has miserably 

failed to uphold its standards. In 1951, when 

Shri H. G. Mudgal, a Congress Member of the 

provisional Parliament was found guilty of 

having taken Rs. 27(Xy- from Bullion 

merchants in Bombay to canvass their case in 

the House, Prime Minister Nehru, in spite of 

his being a Congress Member, moved a 

resolution to expel the M.P. Even thereafter, 

Shri Feroze Gandhi highlighted the Mundhra 

affair wherein LIC was accused of purchasing 

shares of some Mundhra companies at a price 

higher than the market rates and owing to this 

scandal, the then Finance Minister, Shri T.T. 

Krishnamachari lost his job. After knowing 

about any scam, the Members at that time 

used to rise above petty party considerations 

and brought the matter befoul the House for an 

impartial enquiry. Such high traditions were 

set out and have been followed in 1950s and 

early 1MD|. In contrast, in 1996 when the 

Central Bureau of Investigation came up with 

evidence to show that four M.P.s 

had received illegal payments of Rs. 40 lakhs 

each before a crucial vote in the House, the 

House never even felt the need to condemn 

their action. This is how we are dwindling our 

standards since independence. Rampant 

corruption and criminalisation of politics are a 

big menace to our parliamentary democracy. 

These twins are reaching a stage where they 

can easily swallow democracy and democratic 

institutions in the country. Recently, our 

Election Commissioner, Shri G.V.G. Krishna 

Murthy, has dis-, closed that as many as 40 

MPs with criminal background entered the 

Parliament. We are on the verge of losing the 

faith of the people because of the delay in the 

passing of the Lok Pal Bill and the Bills 

concerning electoral reforms. These Bills 

should be introduced on the first day of the 

Winter Session and get passed. 

I take this opportunity to welcome the 

Election Commission's order barring the 

convicted persons from contesting elections 

regardless of the fact whether there is an 

appeal pending in any higher Court. 

Our Constitution states that 'India is a 

Union of States'. The main thrust of 

developing the States and solving their 

problems lies with the States. Our Con-

stitution envisages a harmonious relationship 

between the Onion and the States. Even now 

the relations are not up to the expectations of 

the founding fathers of our Constitution. 

Several States are increasingly of the view 

that there is too much centralisation and that 

there is a need for greater devolution of 

powers and decentralisation. As this 

Government has already committed itself, 

through its Common Minimum Programme, 

to strengthen federalism through devolution 

of powers and finances to the maximum 

extent possible, I urge upon it to take 

immediate steps in this regard without 

wasting any further time. 

With the 73rd and the 74th Constitution 

Amendments, powers have been devolved on 

Panchayats and nagar palikas. It was felt that 

this transmission of power to the people 

would make the system not 
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only more democratic but also adminis-
tratively more efficient. I am sorry to state 
that neither democratic functioning nor 
powers nor even finances are to be found at 
the grassroot level in a large number of 
villages. 

Regarding national integration, I must say 
that we have only geographical integration but 
not political and emotional integration. We 
are consciously or unconsciously driving the 
nation towards disintegration by encouraging 
communalism, casteism, regionalism and 
linguistic chauvinism. To strengthen 
parliamentary democracy and national 
integration, we Hit solemnly swear today that 
we highly respect religkxaa, castes, regions 
and languages; but we desist 
communalism, casteism, regionalism and 
linguistic chauvinism. 

I am sorry to state that for removal of 
poverty, illiteracy, unemployment and for 
economic development of the country, 
some hon. MPs in both the Houses have 
suggested redrafting of our Constitution and 
shifting to the Presidential form of 
Government. Yet some other friends have 
advocated creation of smaller States or 
autonomous States. I honestly feel that 
these changes will further destabilise and 
weaken our parliamentary democracy. I feel, 
Sir, that the failures during the last SO years 
are not because of the defects in our 
Constitution or in the system of governance 
but because of the actions of the functionaries 
presiding over our democratic institutions. 
It is high time for all of ut, belonging to 
diffeent political patties, to undertake an 
indepth heart-searching about ourselves, OUT 

commitments and our efforts to bring up the 
downtrodden. Are we discharging our 
duties to fulfil the aspirations of the 
people or are we more interested in the 
wellbeing of ourselves, our friends and 
relatives and our party workers only? Are we 
devonVe much of our time and energy for 
mass problems or for individual problems of 
bureaucrats, industrialists, contractors and 
businessmen? I feel that the proposed second 
freedom struggle should start from today 
itself as we are leaving 

to our areas after this introspection. Every 
one of us should go with dedication and 
determination to save and strengthen 
parliamentary democracy by serving the 
people, for population control, for eradi-
cation of poverty, for health care, for 
compulsory education and for empowerment 
of women. 

People have elected us and sent us 
here. We are spending more than four lakhs 
per hour on this House. They are watching 
our attendance and performance in the House 
through televisions. To remove the bad 
message which has already gone, I 
humbly appeal to the Leaders of all 
political parties to ensure that at least half of 
their Members are present in the House at 
any given time. 

Finally, I would say all of us are very 
much happy for the last five days and for 
today's decent and dignified proceedings of 
the House. Let us keep up this in all ensuing 
Sessions. 

THE VICE-CHAIRMAN (SHRI AJIT 
P.K. JOGI): Now, Kumari Nirmala 
Deshpande. It is her maiden speech. 
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SHRI BRATIN SENGUPTA (West 
Bengal): Hon. Vice-Chairman, Sir, thank you 
for giving mc this opportunity. Sir, millions 
of our contrymen are deprived of the right to 
shelter, the right to minimum health services, 
and the right to basic amenities, which should 
be provided to each and every citizen by a 
civilized society. 460 million illiterates of our 
country are yet to enjoy the freedom of 
literacy. At least 120 million youths of our 
country arc yet to enjoy the freedom of 
having employment. 

More than SO million poor agricultural 

labourers and patriots of our country are 

yet to enjoy the freedom of having a 

minimum wage and a legislation in this 

regard. Millions of teen-agers are yet to 

enjoy the freedom of having a proper 

cultural entertainment, sports 
. .(Interruptions)... 
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SHRI BRATIN SENGUPTA: We have lost 

a golden opportunity of SO long years to do 

anything very concrete for the vast sections of 

our people. All of us must agree that all these 

things cannot be done in one day or even in a 

few years. But, the entire direction has not 

been very implicit and, most importantly, 

there have been many promises from different 

authorities and eminent personalities in 

different documents in the last 50 years. May 

I humbly suggest: Can't our CrPC be suitably 

so amended that making a false promise 

before the nation, as has been done on many 

occasions, attracts a criminal offence in our 

country? We have yet to enjoy the right to 

education, the right to shelter, the right to 

health, the right to work, the right to proper 

entertainment, the right to sports and games. 

But, many people in our society seem to enjoy 

the right to corruption. It took SO years to 

:tart an introspection how politicians have 

amassed wealth disproportionate to their 

earnings. Now, an introspection has started 

bow a politician who did net have a 

significant portion of income before joining 

politics, has become a rich man, has become a 

millionaire after joining politics. It is good 

that introspection has started regarding 

politicians. But, even after 50 years, I am 

constrained to say, an introspection has not 

started as how the big industrialists, the big 

business houses of this country could multiply 

their wealth a hundred times, a thousand 

times, ten thousand times and some people 

even more than that. They must be having 

some legal portion of their income. But don't 

any of them, who have multiplied their wealth 

to astronomical figures, have any portion of 

illegitimate income in their custody? Why is it 

taking time to start introspection regarding 

many other sections of th" ociety? It is very 

strange. I teel, introspection is also necessary 

regarding a concrete action plan to fight out 

the evil of corruption. Some Commission at 

some point of time, many days back, seemed 

to have recommended "Denominations of 

Indian 
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currency should not be higher than Ri. 10 in 
order to prevent corruption". I personally feel 
that this alone cannot prevent corruption 
because there are many other avenues and 
ways of corruption. Some people are reported 
to be saying these days that even 
Parliamentary Questions are sometimes sold. 

I aas not such But some kind ot* plan 

should have been made. This Session itself, 

this historic Session being held to celebrate 

the fifty years of our independence, this 

significant Session itself, could have been 

made more attractive and a more effective 

one—we could have planned it that way—to 

really attract the attention of, and inspire, our 

children, teenagers, - the youth, of the 

country, by preparing a time-bound action 

plan regarding the agenda for the nation, to 

takcle the burning issues before the nation, in 

the coming fifty years. 

Sir, I would take just one or two minutes 

more, with your kind permission to pay, on 

behalf of my generation, our respects to the 

glorious end nobl- martyr  of Jalianwala Bagh 

who laid down their lives in the face of the 

brutal British tyranny. Let me pay my 

respects to the martyrs of the Chittagong 

Armoury Raid; Masterda Surya Sen and 

others. Let me pay my respects to the heroic 

fighters of die Jalalabad holocaust. Let me 

pay my respects to the martyrs of the Goan 

independence—Dada Rano, the great martyr 

of Goan Independence, and others. Let me 

pay my respects to Matangini Hazra and 

Kartar Singh Sarwa, the great martyrs of 

Manipur. Let me pay my respects to the 

martyrs of the Indigo-growers Rebellion; 

Birsa Munda and other heroes of the Santhal 

Rebellion and all other tribal rebellions that 

have taken place during die entire period of 

the freedom struggle of our country. 

Let respects be paid equally to the martyrs 

of die Kayyur Rebellion, the Sannyasi 

Rebellion and the Tebba Rebellion and the 

struggle by many other 

sections of the society who took an active 
part in the freedom struggle of our country. 

Let me pay my respects to the martyrdom 

of the heroes of the Hindustan Socialist 

Republican Army. Let me pay my respects to 

the martyrdom of Maharaja Vikramjit Singh 

of Manipur, the Defla heroes of NEFA, and 

other heroes of the Maratha and Rajput 

kingdoms, who fought for our freedom. 

Let me pay my respects to the sweet 
memory of our national heroes like Dr. S. 
Visveswarayya, Dr. Homi J. Bhaba, Dr. C.V. 
Raman, Dr. Meghnad Saha, Acharya 
Satyendra Bose, Pandit Ishwar Chandra 
Vidyasagar, Raja Rammohan Roy, 
Singaraveiu Chettiar, Dcshbandhu 
Chittaranjan Das, and many other heroes, 
many other illustrious national heroes, of our 
freedom struggle whose names are not often 
repeated, many of whom have not even 
entered their names in national history. 

Finally, I would make an appeal to the 
Government and to all others concerned that 
we should bring out a compilation, a 
comprehensive compilation, which gives a 
real picture, which gives a real depiction, of 
our struggle for Independence. 

Thank you, Sir.                                    
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THE VICE-CHAIRMAN (SHRI AJIT 

P.K. JOGI): Shri Kartar Singh Duggal. 

This is his maiden speech. But I request 

him to be very precise and brief and to 

restrict himself to the assurance that he 

has given to me that he would speak only 

for six or seven minutes. Thank you. 

SHRI KARTAR SINGH DUGGAL 

(Nominated): Mr. Vice-Chairman, Sir, I 

am grateful to you for giving me a few 

minutes to address this august House 

despite severe constraint of time in the 

Special Session. 

Sir, I take this opportunity to congratu-

late the Prime Minister, Shri Inder Kumar 

Gujral for deciding upon a panel of 

nominees for this august House consistent 

with the true spirit of the Constitu- 
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tion. He has spread his net wide and invited 

talent from various fields which I hope will 

be of great value to this House. 1 am also of 

the opinion that Shri Gujral has been able to 

resist the temptation of having a few 

nondescript talent who might have helped 

him, but he opted for talent from various 

fields which 1 think is going to help the 

country a lot. Sir, there-is no denying the fad 

that the Prime Minister, Shri Inder Kumar 

Gujral has a lot of problems before him what 

with corruption which is rampant in the coun-

try and eating into the vitals of our society, 

what with population which continues to 

grow unabated and is bursting at the scams. 

Then, there is violence, brutalisation which is 

witnessed in the society, men, women and 

children arc being killed like mosquitoes and 

flics. Sir, he has to tackle these problems and 

he wants like-minded people, the people who 

arc devoted to the causes dear to him share 

this burden. After all, what he wants is 

understanding; what he wants is harmony; 

what he wants is social justice. And, who in 

this House docs not want this? Wc need to 

support his hands. 

I, as a writer, feel that the writers' 

community should be involved in it. 1 am, in 

this context, reminded of an observation 

made by erstwhile Secretary of the Sahitya 

Academy, who retired recently. In an 

interview, given to the Press, he said: Of late, 

there has been a feeling of irrelevancy in so 

far as the Indian writer is concerned in the 

body politic of this country. The more I think 

about it, the more I think there is a great deal 

of truth in what he said. 

Sir, the circumstances have been con-

spiring in a way that we overlooked eminent 

writers who were there in this House I can 

somehow remember scholars like Dr. Karan 

Singh. He is, of course, here now, but there 

was a time when he was dropped out. Then 

Mr. K. Natwar Singh. He was dropped. Mr. 

Rafiq Zakaria was dropped. Mrs. Nandini 

Satpathy, a very sensitive Oriya writer  was 

dropped.   I  am  giving  the 

names of only those who came in touch with 
me and I can claim their friendship. They 
were not returned, but what happened in the 
previous session was that no one of the 
writers was even nominated in this House 
with the result that there was a complete 
black-out. This had resulted in a feeling of 
frustration What I feel is that the writers' 
community should be involved. They should 
be given a sense of participation They should 
be invited to take part in the National affairs 

Sir. it will be a very ungrateful nation, if it 

forgets the role that the writers played in this 

country's freedom struggle. Tagore, Sri 

Aurobindo Ghosh. Bharati. Vallathali, 

Sarojini Naidu and KM Munshi were great 

writers, who played their role in the freedom 

struggle. In this Mouse wc had Suruti Kumar 

Chattcrjcc, Kaka Saheb Kalckar. Sayycd 

Abdul Malik from Assam. Wc also had 

Surinder Mohanty from Orissa, Ramdhari 

Singh Dinkar from Bihar, Harvanshrai Bach-

chan, Giani Gurmukh Singh Musafir, Amrita 

Pritam from Punjab and R.K. Narain from 

South. They were very eminent people and 

they played their part. Now, it is time that 

with the various problems that the country is 

faced with, we should get the participation of 

the writers. Given them a sense of belonging, 

participation and involvement in the 

problems of the society so that they can play 

their part. Thank you. 

[The Vice Chairman (Shri Sanatan Bisi) in 

the Chair] 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): Shri Narendra Pradhan—

absent. Shri Surinder Kumar Singla. 

SHRI SURINDER KUMAR SINGLA 

(Punjab): Sir, I am thankful to you for giving 

me this opportunity to express my views on 

this occasion. Sir, it is a rare and historical 

moment of pride for Indians to celebrate the 

50th year of India's independence. We are 

familiar with the progress which has been 

made 



55       Discussion on (RAJYA SABHA]    Parliamentary Democracy       56 

by India in the last fifty years. It is really 
noteworthy. The fact of the matter is that 
India has performed extremely well in all 
sectors of human activities after 
independence. Sir, today's topic is 
'Parliamentary Democracy.' We feel 
pleasure that we are functioning under a 
Parliamentary System of Democracy in 
this country. The fact that has to be taken 
into account is, whether the 
Parliamentary Democracy has functioned 
or has not functioned in this country. This 
is a serious matter which should be 
considered by the Members of Parliament 
and the legislators of the State 
Assemblies. The representative character 
of India's democracy, both in the State 
Assemblies as well as in Parliament, lacks 
a democratic content. The Parliament as 
well as the State Legislatures have to 
represent the people of the country. Fifty 
per cent of the electorate do not 
participate in the elections. Fifty per cent 
of the electorate who participate in the 
elections, their representatives are 
present in both the Houses of Parliament 
as well as the State Legislatures. If you 
see the governing elite, I am sorry to say 
that 70 per cent to 80 per cent of the 
people are not represented in the 
Government. This is happening at a time 
when the country is celebrating the 
fiftieth year of its independence. You 
have a coalition Government at the 
Centre which is not representing the 
people of India in its entirety. There are 
200 MPs in this House. Out of 200 MPs, 
about 100 MPs belong to the Congress 
Party. About fifty MPs belong to the 
CPI(M) and other parties. In fact, the 
coalition Government does not represent 
a majority of people. The functioning of 
democracy in Parliament and the State 
Legislatures has reached a point where it 
has produced a unstable and opportunist 
coalition type of Government. The 
unfortunate thing is that those who are 
running the Government, day in and day 
out say that the coalition Government is 
going to stay on. The coalition mandate 
at going to remain in power and it is 
likely to be repeated. Is it possible to 

accept this version? Yes, it is. A party of 
one MP or two MP or ten MPs would 
definitely want a coalition kind of a set 
up to repeat. You cannot expect of them 
to say that the majority party should rule 
the country. 

Sir, the tragedy is that this Coalition-
mandate has produced the worst kind of 
the Government in the country, it is not 
functioning, and the whole Indian State 
and society is subjected to the Common 
Minimum Programme. The Common 
Minimum Programme is that the Indian 
people have to be satisfied, whether or 
not they are actually satisfied, with the 
Common Minimum Programme that their 
Government is giving. For them, they are 
choosing to have the maximum power. 
And only the other day, I heard one 
component, one constituent of the 
Coalition saying that we are under-
represented, we would like to have more 
Ministers in the Cabinet and the Cabinet 
is going to change! That is the "respect" 
that the Coalition-mandate is giving to 
the countrymen; that is the 
representation, the democracy that the 
country is going to have through this kind 
of a Coalition. People are watching all 
over the country. Sir in this kind of a 
scenario, I have a few suggestions to 
make. One is let there be compulsory 
voting. I know that there are problems of 
compulsory voting. Once you have issued 
an identity card to all the citizens of 
India, there would not be a major 
problem of enforcing compulsory voting. 
If you want to have a total representative 
character of democracy, there is a 
possibility that some people would not 
like to vote at all. They would not like to 
vote in the sense that probably, they 
would not believe the system to be right 
or probably they do not approve any 
candidates and any party. Then let there 
be a provision for a negative voting, as is 
happening in many other societies in the 
world where they are having compulsory 
voting but also with a right of negative 
vote, that, you can ensure greater 
representation. Greater representations 
are coming and are being 
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reflected. Sir, I would like to remind that 

the Constitution has framed a 

parliamentary form of democracy. Sir, 

this Draft Committee, which is popularly 

known as a Drafting Committee, was, in 

fact, a Scrutiny Committee under Dr. 

Ambedkar. In that Scrutiny Committee 

there were nine Members and only one 

out of the total nine Members was a 

freedom fighter and all the other eight 

were non-freedom fighters! Sir, to your 

surprise, if I reveal further, four 

Members of that Scrutiny Committee had 

always been in Europe; they did not 

deliberate, they did not really participate 

in the Scrutiny Committee's proceedings. 

When this matter came, the "draft" was 

ready. The "draft" came to the 

Constituent Assembly, and I remember, 

Sir, that very few people—I repeat "very 

few people"—supported that 
Constitution! Very few people supported it, 

but in a hurry, Pt. Jawaharlal Nehru said, 

"This is a transition Constitution; I can't and 

the Constituent Assembly can't bind new 

generations of India through this 

Constitution." Sir, Pt. Jawaharlal Nehru, the 

then Prime Minister, assured the Constituent 

Assembly and said, "There is always a need 

for a new Constitution; systems are changing 

so fast, new changes are coming up that there 

is a need to have a new Constituent 

Assembly;" may be, convert the present 

Parliament into % new Constituent Assembly 

to look into whether the parliamentary system 

in which you function, has produced this kind 

of a result. Sir, the result is obvious; in 1947 

you had a national vote, but it is unfortunate 

that today what we have in this country is a 

"caste-vote," a "communal vote," a vote in 

terms of areas, say, an area vote, a "regional 

vote." It is a shame that there is no "national 

vote" today. Is it not a crime that the 

Constitution or the parliamentary system of 

India has functioned in the way that no 

nationalism is going to be left over? Sir, if, 

under the kind of system, the electoral system 

that we have, in a constituency, it suits me to 

declare my caste—and they are a majority—if 

I can 

easily get elected, why shouldn't I do this? So, 

the kind of system that we have in this 

country only strengthens, perpetuates the 

casteist forces, the communal forces, the 

regional forces of narrower loyalities to India. 

Values to India cannot be narrated. Sir, is this 

Parliament, which is a product of these forces 

of electoral system, functioning? It is not. 

Everyday the Parliament is becoming most 

irrelevant. I am here for the last five years. I 

know how Parliamentary authority, which is 

the final redressal authority, the final power of 

the people of India, has been flouted and how 

the Executive part is not bothered about it. Sir, 

for example, you see how. we conduct a 

debate in the House. For example, Sir, the 

Question Hour was designed so that you can 

test whether the policy is correct or not 

correct. It is the ground reality. I would like to 

ask the hon. House whether at any time a 

Question Hour debate could really result in 

changing a policy. No. Similarly, Sir, in the. 

legislative business in the House, legislations 

are passed by the Parliament binding Indians 

for centuries to come without debating on the 

legislative aspects of the legislation. But 

people come here, make political propaganda 

speeches according to the party position and 

the tragedy is that people of this country 

suffer. The recent exampls that I would like to 

give you is about the Delhi Rent Control Act.- 

Sir, in both the House of Parliament, the Delhi 

Rent Control Act was passed with a voice 

vote and without discussion. There was no 

debate. What happened was, when people's 

pressure was built in Delhi, they came for 

discussion again. Is that the way the 

legislature should function; legislating on the 

issues which is only making Indians to be 

very litigant than anything else? Is this the 

way Parliament should function? The 

Parliament is becoming irrelevant. I am here 

for the last five years. I do participate in a lot 

of debates. I don't remember whether those 

views which were expressed have really 

become a policy input. No. The Parliament is 

not really performing the  role  of a  policy 
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formulator. The Parliament is not performing 

the role of shaping a policy. The policy 

document approved by the Cabinet is 

prepared by the bureaucrats. This is the 

function of a legislature. The tragedy is the 

roles arc reversed. Parliament Members arc 

simply interested in seeming a lot of 

bureaucratic reshuffle. somebody is interested 

in changing one office to another and the real 

role is hijacked by the bureaucracy. Sir, the 

bureaucracy in the country still has a colonial 

mindset... My senior colleague, Mr. Gadgil 

has very well told you how the burcacuracy 

with a colonial mindset has functioned. Sir, 

many other people like Shri Ram Gopal 

narrated stories of bureaucratic lessons to 

Members of Parliament. I am not entering 

into that debate. What I am saying is, the 

bureaucracy, the way it functions—I will give 

you a small example... 

 

�������� ( �� ����� �9�� ) :  -हK--हK, 
$� ,Y !�0R�* -हK ��%!,1 $�-� ��&"y
 �� )�* 
%�, ह�1 

SHRI SURINDER KUMAR SINGLA: 

Being a Member of PAC, I want to tell you an 

interesting aspect. The Tea Board is 

constituted for the promotion of tea all over 

the world. Now this Tea Board was 

constituted and centres are opened up in five 

centres like Australia, Sidney, London, New 

York and other places. Sir, to your surprise it 

was discussed in our Committee, the PAC 

that there is a sale of Rs. 40,000 in London 

and the expenditure is l,8O,0u\O6D. You find 

another sale is Rs. 65,000 only in New York 

and the IAS officer who is looking after this is 

costing the exchequer to the tune of Rs. 2 

crores. What is happening is that it is the 

bureaucracy which is doing all this. Is the 

bureaucracy really helping the people of 

India? My whole point is that this colonial 

mindset has to change. But it is not changing. 

I think we require a thorough debate on 

whether there is a need to change the 

Constitution. My firm 

belief is that if you want to really produce 

results... (Interruptions)... 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): This was the first point 

you made. It is no use repeating the same 

thing. You have already taken more than ten 

minutes. 

SHRI SURINDER KUMAR 
SINGLA: No, Sir. I have taken only five 

minutes. 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): You started at 1.25 p.m. 

It is 1.42 p.m. Think for yourself. 

SHRI SURINDER KUMAR 
SINGLA: Sir, I want five minutes more. I 
will conclude. 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): I cannot give you any 

more time. You have made 4-5 points which 

are very vital. 

SHRI SURINDER KUMAR SINGLA: 
Only 2-3 minutes. 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): Please conclude. 

SHRI SURINDER KUMAR 
SINGLA: I am concluding, Sir. 

THE VICE-CHAIRMAN (SHRI 
SANATAN BISI): Please conclude 
immediately. 

SHRI SURINDER .      KUMAR 
SINGLA: I am concluding, Sir. Whatever is 

left in terms of functional and representative 

character of India's parliamentary. democracy 

is being destroyed sow. A fine balance was 

created by our Constitution between the 

Executive, the Judiciary and the Legislature. 

Now, with the kind of irrelevant Parliament 

that we have which lacks authority and which 

is normally embroiled in petty quarrels, the 

Judiciary is taking upon itself the 

responsibility of deciding the ftiajrtinnr of our 

Parliament. The role of PaUfcmcnl is being 

hijacked by the Jadiciaiy through its 

despotism and activism. 

THE VICE-CHAIRMAN (SHRI 

SANATAN  BISI):   You   have   already 
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made those points. What more do you have 
to say? Please take your seat. You have taken 
more time than you are allowed to take. 

SHRI SURINDER KUMAR 
SINGLA: Sir, if you disrupt me like this... 
(Interruptions)... 

THE VICE-CHAIRMAN (SHRI 
SANATAN BISI ): Nobody is disrupting 
your speech. Don't say like that. You have 
already covered five areas and they are very 
vital areas. How many more points do you 
have? 

DR. JAGANNATH MISHRA (Bihar): 

Sixth and seventh. 

THE VICE-CHAIRMAN SHRI 

SANATAN BISI): We cannot give you more 

time. Please conclude. 

SHRI SURINDER KUMAR 
SINGLA: Sir, there has to be a serious 

attempt by this Parliament to bring forth some 

legislation on the issue of a PIL which not 

only asserts the rights of the Government but 

also the rights of Parliament and for setting a 

judicial agenda of its own to decide what it 

has to do and what it has not to do. In fact, 

the PIL, which is really beyond the 

Constitution, is not well defined. It depends 

upon the Judiciary to say whether a particular 

PIL is admissible or not admissible. This has 

dangerous portents for the functioning of 

India's democracy. 

The last point I would like to make is that 

if you want democracy to survive in India, it 

has to be a growing nation, moving ahead 

and really meeting the aspirations of the vast 

majority of the Indians, particularly those in 

the rural areas. For that, India has to have the 

most representative character. Let there be a 

democracy which assures every one of his 

rights. The fact of the matter is that 

democracy is just not there. My slogan is: 

Let there be more democracy, less 

Government and more governance. If you 

have this, you will find the Indians 

satisfying. The way we are functioning is not 
at all satisfactory. The nexus between 
politicians and criminals is there. 

THE VICE-CHAIRMAN (SHRI 
SANATAN BISI): Mr. Singla, I cannot give 
you more time. Please, you have to conclude. 

SHRI SURIDER KUMAR SINGLA: 

Lastly, I would like to say that if we have to 

move towards the goal of prosperity for all 

its citizens, then we have to adopt the 

Presidential form of Government. 

My second suggestion is that we have to 

seriously think about reorganisation of our 

States. What we have observed is that most of 

the States have actually taken-off towards 

achieving greater growth-rates and greater 

social justice. If you look around, you will 

find that the States in the western India and 

the States in the southern India, as also a few 

States in the northern India, have been able to 

do so. But there are three States mainly, 

which are blocking the progress of the entire 

country and those are Uttar Pradesh, Bihar—

Jagannath Mishraji's State—and Madhya 

Pradesh. For example, if there had been some 

kind of a reorganisation of the State of Uttar 

Pradesh, the western U.P. forming one State 

and the other areas forming other States we 

would have seen greater growth in U.P. and it 

would also have been a more controllable 

State. So, it is tiraeifor instrospection today. 

We should appoint a States' Reorganisation 

Commission or we should have some other 

mechanism so that our States can become 

more manageable ones. 

Sir, I come from the State of Punjab and I 

can tell you that after reorganisation both, 

Haryana and Punjab, have progressed faster. 

Even the State of Himachal Pradesh has 

gained tremendously from this 

reorganisation. So, if you have a State with a 

population of something like three to four 

million, it is a manageable one. Even a State 

with thirty or forty million population is a 

manageable one. Bat it is impossible to 

manage a State which has a population of 
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something like ISO million. A smaller State 
can inject energy in its political leadership 
and its bureaucracy is easily controllable. 

Lastly, I would like to say that the village 
units, which are totally neglected today, have 
also to be attened to. Thank you very much. 
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 ��-� �N�.�1 �ह���, �� �� 
��- %�- �ह*� ,� #D)�� �N �ह� ;�1 #L�
��� 
$��. ��  #��� �� ,� )��- $�� ;� ,� )ह+� 
#ह� %
*%
*� �(1 #L�
�x�� $��. ��  #��� 
#Y
� �+0�*� Y�4 ह��� ह�? Y�� &
 ��	 �( 
#L�
�x�� %
D, )/7 !Q- :� ���
� -हK हQ1 
�ह���, &
 
�- �( !) )ह
 ?* �ह� ;� �� 
#Y
� �ह )�� %-�*�� $�� %� ��&-�%�[� �� �̀  
3̀ [ .�� ह�1 !) ��&-�%�[� �� )�� $�� हQ1 �� 
�+0�*� 
��! �� )�� $�� ह�1 �+0�*� 
��! 
%	�� �( �� �̀  ह�,��!.�� �( �� �̀  ह�, #���=��  �( 
$.� )e .�� ह�, 
�H07 -हK %�* �ह� ह�1 �+0�*� 

��! �� �� �ह-� 
 

?�ह�� ह3� #L�
�x�� �� %
D 
��! �� ह�1 �ह 
&�-� %	%�� �Q 
� ह� .�� ह�1 ��!�) &�-� 
�H7 
���	 �Q 
� )- .�� ह�1 ���
� 
��! !� 
)
� `�[� 
#L�
�x�� �.  ह� �ह &�-� %	%�� �.  �Q 
� ह� .�� 
ह�, �ह &�-� 
�H7 �.  �Q 
� ह� .��1 �ह���, 
&
%*, !� ,� -��� %��� !��� हQ %� #L�
�x�� 

]��� [ ह� �हQ ह� �-��  #��� #
+��� �� ���-� ह�, 
�ह .*� �?�� ह�1 �� 
�- �( $���  ����� 
� �ह 
%�?�� �D-� ?�ह�� ह3� %� &
 ��	 �( !� )ह+
�x�� 
:� #L�
�x�� �� ������ ह��� ह� �
 ������ �� 
%�[� %��� !�,1 &
 ��	 ��  $� -�.%�� �� �
�� 
#%=��� %�*-� ?�%ह, :� 
��- #%=��� %�*-� 
?�%ह,1 !) �� ह� !�%��4 :� 
R����4 ��  -�� 
�� &
 ��	 �� )��[�� �ह(.� �) �� &
 ��	 �( ��M 
�� 8���;� 
]* -हK ह� 
���1 #.� ह� ?�ह�� ह� 
%� 
�
��� *����� �� #�� ��(, �!)3� ��( �� 
�ह��� !Q
� &
 ��	 �( ,� ��Vi ह�, ,� ��Vi�� 
��! ह�, ,� ��Vi�� .�� ह�, �
� ��ह 
� &
 ��	 �( 
,� ह� ��-3- �� *�.3 ��-� �N�.�1 ��
-* *� �� 
)�� ह�1 *�%�- ��
-* *� ��  !� 
��� ���=�- ह� �- 
���=�-4 �� Y�4 -हK ��-�� ह�1 %
]  ?�� 	�%���� 
��-� ��  %*, ��
-* *� ह�.�1 ?��� ��-� ��  )�� 
��
-* *� �( ���=�- हQ %� ह�; ��[ %�, !�,� �� 
Y�4 -हK ह�; ��[� !��� ह� �-�� 1 $� �ह(.� 
*����� ह�1 %]� ��-��%=���4 �� )�� ह�1 *����� 
�( ������ ह��� ह�1 �� *����� %
]  �हK �� Y�4 
ह��� ह�1 ह� ��] *����� �( �ह� .�� ह� %� 
�� 
�� 
��- #%=���, 
��- "��� %�*-� ?�%ह,1 
&
%*, ���� #-+��= �ह ह� �ह���  %� ,� 
��- 
-�.%�� ��-3- )-�-� ?�%ह,1 

�+0�*� 
��! %�`N .�� ह�1 &
�� �+D ह� ह�(1 
*�%�- �+0�*� 
��! Y�4 %�`N� �ह %�?����� 
%�'� ह�1 

SHRI    KHAN    GUFRAN    ZAHIDI 
(Uttar Pradesh): A point of order. 

�� �#�� ��:�� :  ,� %�-[1 ह���� ��
 
$*��A� �9 )ह+� �� ह�1 

 �� ;�� �,<��� ���ह�� : �� �ह 
�2�� ;� %� 
�ह )ह
 ��[E *�&- 
� l�� �W�� ह�.�  ... ( 
2��3�� ) �+T4 �� )�� ह�.�1 *�%�- S
� ��*3� ह��� 
ह� ... ( 2��3�� ) 

�������� ( �� ����� �9�� ) :  $� ;�N� )QW 
!�&,1 %->�� !� )Q%W,1 
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• �� ;�� �,<���� ���ह�� :  �� ,��� ��  %���= 
�( )�� �� �ह� ह�1 

�������� ( �� ����� �9�� ) : %->�� !� 
,� %�-[ )Q%W,1 $� )Q%W,1 

�� ;�� �,<��� ���ह�� :  �� �+ ` -हK �ह �ह� ह3�  
... ( 2��3�� ) �� 
�2�� ;� %� �� �*.� ���-�%� 

� ह[�� �+ ` )�� ��(.� ... ( 2��3�� ) 

�������� ( �� ����� �9�� ) :  $� Y�4 )�* 
�ह� ह�1 *�[ �� �� i�* � ह��
1 A4[ &"[�]� �� ... ( 
2��3��)Take my permission first. 

Interruptions) You can raise your point but 
first you have to take my permission. Do not 
stand up. (Interruptions) 

SHRI KHAN GUFRAN ZAHIDI: f am 

seeking your permission] (Interruptions) He 

is vitiating the atmosphere. He is vitiating the 

discission of five days. 

THE VICE-CHAIRMAN (SHRI 
SANATAN BISI): Please take your seat. 
(Interruptions) I Will allow you. *�%�- $� 
DN� ह��� )�*(.� �� 
��� &"[�]� ��(
 ह�.�  ... ( 
2��3�� ) !� 
�%�=�- ��  )��� �( )��?�� ह�, ��M 
��R)� )�*�.� �� -हK )�*�.� $� �-�� �-� -हK �� 

��� ह�1 

SHRI KHAN OUFRAN ZAHIDI: He is 

speaking about tamvidhan. (Interruptions) 

�� �#�� ��:�� : ��
, 
�%�=�- �� =��� 44 �( 
%*D� ह+$ ह�  ... ( 2��3�� ) 

�������� ( �� ����� �9�� ) :  $� Y�4 
)�*�� ह� ... ( 2��3�� )  

�� �#�� ��:�� :  
�%�=�- �%e,1 =��� 44 �( 
%*D� ह+$ ह�.. 

��������  ( �� ����� �9�� ) :  $� �W 
!�,�.� �� $M %�* -�[ ,*��1 $� �W(.� �� �� �� 
$��� ,*�l -हK �>� .� When I am controlling 

the House, why do you speak? (Interruptions) 

I am here to protect. (Interruptions $� Y�4 �W 
�ह� ह� ... ( 2��3�� )  $� |���� )N� &"[���[� �� 
)%-, ... ( 2��3�� ) I am in the Chair. Please go 

ahead, Mr. Nirupam. 

�� �#�� ��:�� :�ह���, !) �� 
��- -�.%�� 
��-3- �� )�� �� �ह� ह3� �� �ह #
��Q=�%-� ��M 
-हK ह�1 
�%�=�- �( !��� ��%D,, =��� 44 �( %*D� 
ह+$ ह�, 
����,��|� &
 )�� �� ���
 ���.� %� 
,� 
��- -�.%�� ��-3- �� 8���;� ह�1 &
%*, �� 
�ह*� #�-� ��--�� 
��� �� )�� ��-� ?�ह�� ह3�1 

 �������� ( �� ����� �9�� ) :  ��--�� 

��� -हK, ���� �� )�%*,1 

 �� �#�� ��:�� :  �ह���, ���� �ह-� �ह ;� 
%� �+0�*� 
��! Y�4 %�`N .��1 �+0�*� 
��!  
�� %	�� Y�4 -हK %�*�1 Y�� %�
� ��3 * �(, %�
� 
��*�! �(, %�
� �3%-�U
[� �( )�ह� )�A  *.� ह+$ 
ह� %� �ह�� %
]  Xह�+G� �� ��%D*� %�*�.�? Y�� 

���� -� S
� ��M 8���;� �� ह� %� �+0�*� 
��! 
�� %	�� -हK %�*�.�1 �-�� -/��� %�*�.�1 �ह�� 
%*D� ह+$ ह� �ह? 
? �ह ह� %� �+0�*� 
��! �� 
!) �� ह� ��[ )�� )-��� �D(.�, �ह 
��! $.� 
-हK )e ��,.�1 &
%*, �� �3�� 
�- 
� �ह $Jह 
���� ह3�,�ह #-+��= ���� ह3�, %� ह���� ��	 ��  
�+0�*� 
��! �� �+x� =��� �( 	�%�* %��� !�, ... 
( 2��3�� )  �	, Y�� $� �+ ` )�* �ह� ;�1 

�������� ( �� ����� �9�� ) :  $��� �� 
[�&� ह� .�� ह�1 

�� �#�� ��:�� :  -हK 
�1 #�� �� ��- )��( 
:� ह�1 
�, �� �ह���Vi 
���� �� $-� ?�ह�� ह3�1 

�������� ( �� ����� �9�� ) :  �� P��&�y
 �( 
)�%*,1 

�� �#�� ��:�� :  
�, ह�( �ह� !��� ह� %� ह� 

�R���%�� ह�, ह� =�  %-���� -हK ह�1 %�`*� ��M 

�* 
� �ह���Vi �( %	� 
�-� :� ������ !-�� 
��[E �� 
��+9 
���� ह�1 

2.00 P.M. 

��M 
�*4 �( $! �� ��M ��.� -हK ह+$, ��M 
%ह"�3-�+0�*� ��.� -हK ह+$1 $! ���  %�
� 
�+
*��- �� -हK �ह� .�� %� �+� -��! �e-� �� 
!�G1 �-�� �0�!�4 �� !� 
����,� ह� �- 

����G� �� 
��=�- �3 ��� !� �ह� ह�1 ... ( 2��3�� ) 

�������� ( �� ����� �9�� ) :  P����[ �� 
)�%*,1 
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�� �#�� ��:��: �� �
� �+T� �� $ �ह� ह3�1 ��-� 
�ह*� ह� �ह� %� 
) 
� )N� 
��* =�  %-����� :� 

�����%���� �� ह�1 

�������� ( �� ����� �9�� ) : �ह �� $�-� 
)�* %���1 

�� �#�� ��:�� : �ह���, �� �
� �+T� �� $ 
�ह� ह3�1 
ह� ���-� �( =� -%-����� ... ( 2��3�� ) 

�������� ( �� ����� �9�� ) : -हK--हK, �ह 
�� $� )�* %�, ... ( 2��3�� )  #) $� :� Y�� 
�ह-� ?�ह�� ह�1 

�� �#�� ��:�� : 
ह� ���-� �( !� =�  
%-������ �� %�?�� �D� !��� हQ ... ( 2��3�� ) 

The Vice-Chairman (Shri Santan Bisi): 

That you have lold...(Interuption) 

�� �#�� ��:�� :  �
 ���*� �( ह� 
) �� D�� 
���� ह�1 ह�-� �ह� %� �ह�� �� ... ( 2��3�� ) 

�������� ( �� ����� �9�� ) :  -हK--हK �ह 
?�� �� $� )�* ?+��  ह�1 �
�� $� %���[ Y�4 
�� �ह� ह�1 

�� �#�� ���:�� :  �ह���Vi 
���� �( !� �� 
��U[��� ह� %!-�� 
�����%�� ��U[��� �ह� !��� ह� 
�- ��U[�4 �� 
���� �( �+0�*� 
��! �� #��;� 
�� )�� �ह� ह3� 
�, &�-� )��-� �� �� �+2� ह� ह�1 �� 
�ह� )�� �ह� ह3� %� %�`*� ��M 
�* �( $! �� 
��M ��.� -हK ह+$1 

�������� ( �� ����� �9�� ) :  ह� .�� )
1 
... ( 2��3�� )  

�� �#�� ��:�� : �� �ह� )�� �ह� ह3�... (2��3��) 

�������� ( �� ����� �9�� ) : $� :� Y�� 
�ह-� ?�ह�� ह�? $� P����� �� )�%*,1 ... ( 
2��3�� ) 

�� �#�� ��:�� :  �ह�� �-��  <�/ह�� =3�=�� 
� 
�-�, !� �ह� ह�1 �� ���� $Jह �ह ह� %� =� -
%-����� �� !� =���� $� �/� �� )��M !��� ह� 
�
 =���� �( 	��� ��M D�[ ह� Y�4%� ह� 

�����%�� ह��� �� �+0�*� 
��! �ह�� 
+�%�� -हK 
�ह��1 $! �� �+0�*� 
��! ��  %�
� 8�09 -� 
�+�)M �( �ह -हK �ह� %� ह� #
+�%�� ह�1 #.� &
 
��	 �( �+0�*� 
��! &
 
�� �हK 
) 
� |
��� 
 


+�%�� ह� �� �ह �ह���Vi �( ह�1 &
%*, �� �ह�� 
ह3� %� =� -%-����� �� =���� �� ;�N� )�%*, :� 
ह� !� =�  
���� �� =���� �� �?�� �� �ह� ह� 
:� �ह �ह� ह� �
 ���-� ��, �
 =���� �� 

�2�-� �N�.�, �
� �3�� ��	 �( *�.3 ��-� �N�.�1 

�ह���, ,� :� )�� ;� %� $!��� ��  �ह*� ह� 
%!�-� ��Vi���� ;�, %!�-� -�	-%*|� ह���� #��� 
;� �ह #) -हK �ह�1 =���-=��� �� ह��� ?*� !� �ह� 
ह� Y�4, �ह���, &
 �� %�?�� ��-� )ह+� !>�� ह�1 
1947 �( ह���� ��	 �� [+�N4 �( )�[ .�� ;�, *�%�- 
1947 ��  )�� ह�-� #�-� ��	 �� �M [+�N4 �( )��[ 
%���1 !�%��4 �( )��[ %���, 
�����4 �( )��[ %���1 
$��� �� !>�� ह� &
%*, 8�09 #�-� !�%�.� 
�ह?�- *��� DN� ह� .�� ह�1 �
� %�	�' 8���;� 
?�%ह,, �
� %�	�' 
���� ?�%ह,1 &
%*, 8�09 
#�-� 
�����%�� �ह?�- *��� DN� ह� .�� ह�1 
ह�-� ��	 �� ��'���� ����4 �� !� �?-�  ;� �
�( 
ह+$ �ह %� ह� ���� �� 8�09 �ह*� #�-� %-VW� ��� 

� !�N�� ह�, �
��  )�� #�-� ��	 �( !�N ���� ह�1 
�ह���, �ह �3�� 8���;� �( ��' ह�1 &
 8���;� ��  
)��� �( �� �ह-� ?�ह3�.� %� ;�N� %�?�� %��� !�,1 !� 
$��� ह�, W�� ह�, 
�%�=�- �( �� &
�� 8���;� �� 
.M ह�1 *�%�- 8���;� �ह ;� %� 15 
�* ��  #��� 

�� �ह ��%		 ��� %� ���� %�`N� �.� ��  *�.4 
�� $��� %�* !�,1 �ह $��� �� 8���;� 
$%D� �) �� ?*�.�? #.� �ह $��� �� 
8���;� )-� �ह� �� =���-=��� !� $! %�D �ह� ह� 
�ह ��[4 �� �m%*%[Y* )- !�,.� :� ��[ �� 
�m%*%[Y* )- .M ह�1 �ह���, ���� �ह-� �� #;  
%
]  �ह ह� %� 8���;� ?�ह� ��M �� ह�, �
�( ��' 
-हK ह���, ��' �
 8���;� �� ?*�-� ��*� �( ह��� 
ह�1 ह� $! 
�
��� *����� �� )�� �� �ह� ह�, ह� 

��� ह� %� �+ ` *�.4 �� ��� ह� !�,1 . ( 2��3�� ) 

�� ;�� �,<��� ���ह�� :  ���� P����� {] $A � 
ह�? ... ( 2��3�� ) 

�� �#�� ��:�� :  
�, x���D�ह �+2� %A�[)  
%��� !� �ह� ह�1 ... ( 2��3�� ) 

�������� ( �� ����� �9�� ) : $��� P����� 
{] $A � Y�� ह�? 

��  ;�� �,<��� ���ह�� :  
�, �� 4-5 %�'� !� 
%�, ., ;�, &- �� ,� $��� ,� %�'� �� 
*QY[ 
%��� .��1 �ह !� $-��)* ��)� ह� �ह �� )�� &
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�
*� �� Y�4 )�* ?+��  ह� &
 ���	* 
Q	- �(? ... 
( 2��3�� ) 

�������� ( �� ����� �9�� ) : $� Y�4 DN� 
ह�? ... ( 2��3�� ) 

SHRI KHAN GUFRAN ZAHIDI: Sir. he 
has spoken on the second day and now 
he is speaking on democracy. 

�� �#�� ��:�� :  ��-� -हK )�*� ह�1 ... ( 2��3�� 
) 

�������� ( �� ����� �9�� ) : �ह �� �-�� 
��[E �� )�� ह�1 ... ( 2��3��  

�� �#�� ��:�� :  �ह �� &"z��ik�� �� )�*� 
;� �ह*� :� &
 %�'� �� ��-� #�� �� )�*� ह� 
-हK1 

�������� ( �� ����� �9�� ) :  -हK �ह �� 
)��... ( 2��3�� ) 
�!� !�, 
+%-,...( 2��3�� ) 
$� Y�4 DN� ह� �ह� ह�,, �ह %-� � ह+$ ;�... ( 
2��3�� ) �� )�* �ह� ह3� %� ह� ��R)� �� ?��
 %�*� 
?�%ह,, ��M %�
 
\!QY[ �� )�*� �� ��M ]�[  A� 
)�*�, 
��A A� )�*� �� ;A  A� )�*�, �
�� ��*) 
-हK ह�, *�%�- �ह ;� %� ह� ��R)� ��U[%
��[ 
��(.�1... ( 2��3�� ) These are the absolute 

truths. All Members are amenable to all these 
things...(Interruptions)... What more did you 
want to say?...(Interruptions)... 

�� ;�� �,<��� ���ह�� : $M ,� [�X*. ��[ ,� 
$��� ��... (2��3�� ) 

�������� ( �� ����� �9�� ) : �� 
�2 .��, 
�� $��� )�� �� 
�2 .�� :� )�* �� %���... 
(2��3�� ) 
�!� !�, P*�� �"Y*3A1 

�� �#� ��:�� : �ह���, 
) 
� )N� �+D �� )�� 
�ह ह�... ( 2��3�� ) 

�������� (�� ����� �9�� ) : -हK--हK, $� 
�+D �� )�� �� ��%!,1 

�� �#�� ��:�� :  �+D �� )�� -हK, )��l� .�, 
�ह���, 50 
�*4 �� #.� ह� �3L����- �� �ह� ह� 
#�-� ��	 �� 8���;� �� �� �+D �� )�� Y�� ह� �
 
�� �� !>� %�?�� ह�-� ?�%ह,1 �+D �� )�� �ह ह� 
%� ह� *�. ��� �� D+* �� =�  %-����� :� 

�����%����... ( 2��3�� ) 

�������� (�� ����� �9��) : #) �ह �� ह� 
.��1 �
 �� $� %��-� )�� )�*(.�? ... (2��3��) 
�ह���, ���� �ह-� %
]  &�-� ह� %� !) �� &
 
��	 �( ,� ��� ��Vi��� %]� 
� �Q�� -हK ह�.� �) 
�� &
 ��	 �( ��M �� 8���;� 

?�ह� 
�
��� !-��� ह� �� ��Vi�%� 	�
- ���*� 
*�.3 �� �� !�,, �ह ��	 ��� $.� -हK )e 
��� 
!) �� %� ��Vi��� �� %]� 
� �;�%�� -हK ��(.�1 
�ह���, !)-!) ह� Xह�+ 
���H %� �� )�� ���� ह�, 
Xह�+<� �� )�� ���� ह� �� ���� �ह-� �� ��
� �ह 
��M -हK ह��� %� $� -��! �e-� `�N ��%!,... ( 
2��3�� ) ... 

�������� ( �� ����� �9�� ) : $� �ह �� 
)�%*,1 P*�! �"Y*3A1 )QW !�&,, ह� .��1 
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DR. ALLADI P. RAJKUMAR (Andhra 

Pradesh): Sir, We are in the midst of the 

Golden Jubilee year of our Independence. It 

is indeed the Golden Jubulee of our 

democracy. At this juncture it is only 

appropriate that an appraisal of our polity, its 

operational dynamics and some of the 

problem areas is made. 
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It is our good fortune that when we 
emerged independent, we had the benefit of a 
galaxy of outstanding leaders who were fully 
conscious of the enormity of the tasks before 
them and who were equally definitive about 
the path we should chart out for ourselves. I 
pay tributes to all Members of the Constituent 
Assembly. Their painstaking efforts provided 
India with the basic legal and ethical 
framework for progress and development. 

As it has emerged, the Constitution 
incorporates some of the salient features of 
the British, Irish, French, South African and 
American Constitutions while at the same 
time displaying a distinctive Indian approach 
based on its ethos and values. 

Our Constitution is not merely a political 

document which provides the framework and 

institutions for democratic governance—our 

Parliament, the Executive and the Judiciary. It 

provides a framework for the economic and 

social emancipation of society and 

particularly the poor, the under-privileged and 

the down-trodden. 

If I am permitted to be very precise, 

the core of the commitment to a social 

revolution lies in Parts III and IV of the 

Constitution, in the Fundamental Rights 

and on the • Directive Principles of State 

Policy. As hat been aptly described, 

these are the conscience of the 

constitution. It is of profound import that 

the fundamental rights arc enforceable by 

the courts of law. Article 32 of the 

Constitution guarantees the 
implementation of these rights. This, to my 

mind, is a very crucial safeguard aginst 

excesses by the executive authority and, 

therefore, cast* a very heavy responsibility 

on our judiciary, a vital pillar of our 

democratic structure, to ensure that the 

fundamental human rights and freedoms are 

guaranteed. It has been proved beyond doubt 

that "the working of a Constitution docs not 

depend wholly upon the nature of the 

constitution. The factor on which the working 

of the organs 

of the State depends is the people and the 
political parties they set up as their 
instruments to carry out their wishes and their 
politics." 

If we look at the nations around us, we can 

rightly be proud of our resilient and living 

Constitution which has adapted over .time to 

changing circumstances, needs | and 

requirements. Indeed, it has become a model 

for Constitutions in other countries. 

A very important feature of our 

Constitution enshrined in Art. 1 is that India 

is a Union of States. Indeed, ours is a unique 

system of federation with a manifest unitary 

character. It is a cooperative federalism 

whereby there is a harmonious interaction 

and relationship between the Union and the 

States and among the States for the common 

good. There have, however, been persistent 

demands from several quarters for more 

autonomy to the States, especially financial 

autonomy or financial devolution. Those 

oppposed to this view hold that a strong bias 

in favour of the Union is essential if we are to 

preserve and protect the unity and integrity of 

the country. In this context, it is pertinent to 

observe that the use and alleged misuse or 

abuse of Art, 356 of the Constitution came in 

for scathing attack as also the role of several 

Governors in political crises-situations or 

even in fomenting such crises. 

It is heartening to observe that the Centre 

has been alive to the changing demands of 

the situations and exigencies of times, though 

the States at times feel that it is not doing 

enough to harmonise the situation. 

In the actual operation of the democratic 

set-up, I wish to highlight that elections are in 

a sense the barometer of democracy and 

political parties and contestant* the lifeline of 

elections. It is through the conduct of 

elections that the principles of consent and 

representation are articulated and realised. As 

very aptly said,     elections     periodically     

accord 
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legitimacy to the political system. In such a 
scenario, it appears rather imperative that the 
electors exercise their right to vote in a free, 
fair and transparent manner. And holding of 
such elections periodically becomes a sine 

qua non of democracy. 

I would wish to highlight before this 

august House that the successful conduct of 

eleven general elections to the Lok Sabha 

and many more to the State legislatures and 

other representative bodies has proved 

beyond doubt the inherent democratic ethos 

of the Indian electorate. 

I come to another distinctive feature of the 

Indian political system, namely, the 

multiplicity of political parties and groups. 

The multiparty system of the early years with 

a predominant single party soon gave way to 

genuine political plurality in the wake of the 

changing political climate and equations. 

There has also been an awakening of the 

regional aspirations on regional, linguistic 

and cultural lines and this has led to the 

emergence of new political groupings. 

In such a scenario, what is striking in the 

series of developments in the past few years 

is a realignment of political forces. 

Simultaneously, these development have 

thrown up a host of other factors too—the 

possibility of hung Parliaments, the 

constitutional predicament the President finds 

himself in the emerging situations, the 

perspectives of regional parties who join the 

coalition at the Centre, political instability 

and its impact on national development and 

the nation's unity and integrity. A section of 

political opinion, concerned at recent 

developments, has even suggested the need 

for a national government at the Centre. 

In recent times, particularly, there has been 

a widespread concern over the direction our 

political system is taking. Citizens of the 

country have been alarmed at the 

increasingly large number of reports  

appearing  regularly  on  the 

alleged criminalisation of politics and lack of 

probity among the political leadership. 

Political leaders themselves are feeling 

distressed at the turn of events and have 

effectively voiced the need to cleanse the 

system of undesirable elements. If we look at 

the situation as it exists today, cleansing 

politics necessarily entails cleansing electoral 

process too. Comprehensive electoral reforms 

are advocated as one option. Transparency in 

all sections of the Government is also 

advocated by many as a way of clearing 

many suspicions. Therefore, right to 

information is being advocated and 

demanded vociferously. 

In the end, I would appeal to all sections of 

the House to join hands to strengthen the 

democratic process and achieve the dreams 

and visions of our founding fathers. 

Thank you, Mr. Vice-Chairman, for giving 

me this opportunity. 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): Shri V.P. Duraisamy—

not present. Shri Sharief-Ud-Din Shariq—not 

present. Shri Suresh Keswani. 

SHRI SURESH A. KESWANI 

(Maharashtra): Mr. Vice-Chairman Sir, thank 

you for giving me this opportunity to speak 

on this interesting subject. 

This has been a very interesting debate 

during the past one week. I have heard so 

many speakers both here in the Rajya Sabha 

and on TV and have also read the synopsis of 

the speeches delivered. I also visisted the 

Rajya Sabha gallery in the Lok Sabha and 

heard some interesting speeches. 

My impression is that most of us here and 

in the Lok Sabha are conscious of the state of 

affairs of the country both at the State's level 

as also at the national level. Most of us are 

not satisfied with what we are seeing and 

experiencing today at the end of 5C years of 

independence and our experiment with 

parliamentary democracy. So, many of us are 

disillusioned and I wonder whether some 
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of us look like children who build statues 
of snow and weep to see them melt. 

At the end of fifty years, it would have 
been incredible if we had not halted to 
ponder over our losses and gains and 
examined and re-examined whether we 
had chosen a correct delivery system for 
ourselves, or was there a possibility that 
there was a mis-match between the deliv-
ery system chosen by our founding 
fathers and ourselves and our real re-
quirement. 

The objective of Dr. Babasahcb Am-
bedkar and his wot thy colleagues in the 
Constituent Assembly was clearly to build 
a free welfare state which could secure 
distributive justice for all. They had 
marathon debates at the end of which we 
gave ourselves a Constitution. Before we 
could complete fifty years of the Con-
stitution, we have effective nearly eighty 
amendments. There is already a serious 
3.00 P.M. 

debate going on whether we need some 
more amendments which could assure or 
ensure stability of the Union Government 
which has experienced instability whenever 
there has not been a majority gained by 
any single political party. We have 
experimented with coalitions on two ear-
lier occasions, but none of us seems 
satisfied. 

Our Constitution, though marginally 
modified by these amendments, still re-
tains its basic character and structure 
intact, primarly because the checks and 
balances cxpcrcisc by three wings in 
which our founding fathers had distri-
buted and separated the power, namely, 
the Legislature, the Executive and the 
Judiciary. How have these three wings 
performed? How have they conducted 
themselves during the last SO years is 
something which is open to the public 
scurtiny. 

In this House, we will have to first 
examine how did the legislature of which 
we all of us here are Members and its 
progeny the executive' behave before we 
talk about the judiciary. To my mind, the 
litmus test of the legislature lies in finding 

our how decently and correctly did the 
political parties deal with the dissent. Did 
they try to humiliate and crush the dis-
sent? Did they redicule or discredit the 
dissent or did they exhibit a spirit of 
healthy respect and sense of accommoda-
tion and appreciation of dissenting opin-
ions? Did they use all kinds of the means 
to gag the opponents and injure the 
political adversaries or did the political 
parties help to build healthy traditions, 
respecting all shades of dissenting opin-
ions? I would leave it to the Members to 
decide how has been our conduct. So 
much has been said in both the Houses of 
Parliament on what has transpired. 

The second test lies in finding out how 
did we deal with minorities and less 
developed classes. Did we secure real 
justice for all without the differences of 
classes, castes, religions, creeds or sexes? 
Were wc providing extra support to the 
underprivileged sections? If we had done 
that, would there have been need for 
these changes or would there have been 
so much of outcry from economically 
backward classes? The third test would 
be by finding out whether we supported 
the merit while building the political 
parties or did we pack them with dumb 
followers and oportunists and have the 
political parties acted as an instrument 
for social awakening and did these parties 
imbibe and inculcate the sense of values 
in the society? 

Similarly, for the executive wing, the 
test would be, did the governments 
govern wisely or govern at all, or was 
their time lost in political trivialities 
leaving the governance to bureaucrats? 
Did their Governments secure social and 
distributive justice for all or were we 
being guided by the bureaucrats in this 
respect also? Did the Governments 
manage the scarce resources of this poor 
nation wisely and directed the public 
sayings in genuinely productive areas or 
have they been 'the dream merchants' 
perennially keeping their audiences busy 
with prorudces? Did they five us an open 
and honest administration or did they 
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express their helplessness? Did they 
manage the law and order machinery to 
strengthen the confidence of the people 
in their Government or was the fear of 
the unknown allowed to be lurking in 
every street or every walk of life? 
Similarly, judiciary will have to be 
examined before our enquiry is complete. 
Trie Keshavanand Bharti case stands out 
as a milestone under which the basic 
structure theory was enshrined by the 
judiciary which sought to control the 
powers of the Parliament to effect the 
amendments to the Constitution. The 
purpose of my submission today is not to 
commence a debate on whether judiciary 
was right or wrong or whether they had 
the power to limit the functions of the 
Parliament. This will have to be done on 
some other occasion. The short point that 
emerges is that we need to enquire 
whether the three wings, legislature, 
executive and judiciary, have enshrined 
the dictum that nobody gives you power 
and you will have to grab it? have they 
knowingly or otherwise established the 
principle of "fiw aft ?n31, 3fl ^ to ?" Do 
wc as a nation realise the consequences 
that can flow from such an eventuality? 
Can we stop people from concluding that 
much of the mess that we sec around 
ourselves may have originated from the 
manner in which the executive, the 
legislature and now the judiciary may have 
conducted themselves? Can anyone 
seriously refute the charge that the 
suffering caused by the pulls and counter 
pulls on the delivery-system have been so 
cnoromous that the Parliamentary 
democracy has failed to deliver to this 
country all that was in the mind* of me 
founding fathers? Therefore, the charge 
that there is a mismatch between the 
delivery system and the people and their 
aspirations cannot be possibly refuted. 
What is the future of parliamentary 
democracy? Wc have held elections on 
eleven occasions. There does not appear 
to be a great enthusiasm to go for the 
twelfth one because everyone has 
apprehensions. Everyone is waling for a 
better  climate.   We   had   three  Prime 

Ministers in one and-a-half years, two 
from Rajya Sabha, who had no support 
of the public mandate. The ruling group 
of parties had not sought the public 
mandate as a coalition. The Government 
of today is the creation of an 
opportunistic alliance of various political 
parties who have agreed to a common 
minimum programme. This government is 
there by default because no political 
party has the courage to force the election 
just yet. All arc waiting for each other. The 
interests of the poorest of the poor arc, in 
the meantime, being sacrificed. Half a 
dozen State Governments have forfeited 
their right to remain in the office for the 
reasons that arc so well known and so 
obvious that yet everyone is staying put 
holding on to their dear chairs oblivious to 
the fast deteriorating economic conditon 
of the masses on the one side and the law 
and order situation on (he other. The 
tensions on the borders arc mounting. Who 
has to defend this country against cross 
border terrorism? Who is to protect the 
Constitution and the parliamentary 
democracy? Docs it really have a great 
deal of future? Is this not the time to 
reconstitute the Constituent Assembly 
which can, perhaps, once again recognise 
the States and make them into smaller 
adminstrativcly convenient units with no 
more than two per cent of the members 
of Lok Sabha assigned to anyone of the 
State? Have the linguistic States not 
outlived their utility? Is this also not the 
time to increase the strength of the Lok 
Sabha and the Rajya Sabha and provide 
at least one Lok Sabha member for at 
least 1.25 million people ami one Raff a 
Sabha member for at least 2.S Million 
people? That means, there will be at least 
aver 169 members in the Lok Sabha ami 
400 members in the Rajya Sabha to 
provide representation to the population 
of close to one billion people. Unless we 
are able to find a way to overcome caste 
conflicts and fire our elections from the 
influences of religion, caste and now sex, 
we are unlikely to be able to protect and 
foster parliamentary democracy in India. 
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This is the most opportune time to also take a 

cold and hard look at the global geo-political 

relatics and the unfolding scenario in and 

around our region. At the same time, is this 

not the time to reexamine our treatment of the 

minorities? Have we given a rightful place to 

Muslims while distributing party tickets or 

even jobs to them? The Prime Minister 

referred to the sufferings of Punjabis because 

of partition in his speech from the Red Fort. 

Why did he forget the suffering caused to 

Muslims? He did not even mention the 

suffering caused to Sindhis who lost their 

homeland and all political rights. Sindhis have 

won economic freedom in the last fifty years 

by the dint of hard work. Have they no right 

to political existence just because they have 

no homeland? These are the issues which we 

must address before we are able to take a 

decision on the future of democracy in India. 

If democracy is going to be a delivery system 

which secures for us the distributive justice, 

we will have to seriously ponder over these 

issues. 

Thank you, Mr. Vice-Chairman, Sir, for 

the time given to me. 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): Hon. Members, I have to 

inform that the Prime Minister will be 

summing up the discussion at 4.30 P.M. 
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� �� ��[ ���� ह3�—"The point of 

view I will try to put as briefly as I can. It is 
this that the bureaucratic form of Government 
in India should be replaced by a Government 
which will be a Government of the people, by 
the people and for the people. This statement 
of the view of the depressed classes, I am sure, 
will be received with some surprise in certain 
quarters. The tie that bounds the Depressed 
Classes to the British has been of a unique 
character. The Depressed Classes welcomed 
the British as their deliverers from age long 
tyranny and oppression by the orthodox 
Hindus. They fought their battles against the 
Hindus, the Mussalmans and the Sikhs and 
won for them this great Empire of India. The 
British on their side, assumed the role of 
trustees for the depressed classes. In view of 
such an intimate relationship between the 
parties, this change in the attitude of the 
depressed classes towards British Rule in 
India is undoubtedly a most momentous 
phenomenon. But the reasons for this change 
of attitude are not far to seek. We have not 
taken this decision simply because we wish to 
throw in our lot with the majority. Indeed, as 
you know, there is not much love lost between 
the majority and the particular minority I 
represent. Ours is an independent decision. 
We have judged of the existing administration 
solely in the light of our own circumstances 
and wc have found it wanting in some of the 
most essentia] elements of a good 
Government. When we compare our present 
position with the one which it was our lot to 
bear in Indian society of the prc-British days, 
we find that, instead of marching on, we are 
only marking time. Before the British, we 
were in the loathsome condition due to our 
untouchability. Has the British Government 
done anything to remove it? Before the 
British, we could not enter the temple. Can we 
enter now? Before the British, we were denied 
entry into the police force. Does the British 
Government admit us in the force? Before the 
British, we were not allowed to serve in the 
Military. Is that career 
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now open to us? To none of these questions, 
can we give an affirmative answer." 
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†І ĶΈ ĶůΫ ŕŶǾ Ń· ¢ ķźŠǾ  ĶΉ κ ŗΈІ ĶΈ ĶůΫ ŕŶǾ Ń· ¢ ķźŠǾ  ĶΉ κ ŗΈІ ĶΈ ĶůΫ ŕŶǾ Ń· ¢ ķźŠǾ  ĶΉ κ ŗΈІ ĶΈ ĶůΫ ŕŶǾ Ń· ¢ ķźŠǾ  ĶΉ κ ŗΈ"""" ¬ ŅΈ ĶΉ ¬ ŅΈ ĶΉ ¬ ŅΈ ĶΉ ¬ ŅΈ ĶΉ:":":":" ō΄ ŗΈ ³ ¢ ›Έ 

 Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅ ÑΎ ›Έ  śŵũŵˆ ³ ¢  ι ¹ ŗ˘ ŗΈ ĶΟ ¨ ¡  ŗǼ  Ń

 ĹΎ ̄  ŗŸŶǼ А Â ĶŢˆ Ä ŀŷΊøÁ ĶŮΫ Ê ̄  ŗŸŶǼ  ĶΟ Â ĶŢˆ Ä ŀŷΊ Ñ΅

  Ń ³ ¢ Ñ΅  ι œſ Ķ΄ ³ ¢  

 

 ø Ķŷſ Â ĶŢũ΅ Ķ  Ķũά ¢ őΎ ¢ ø ¢ ŗΌ Ç ̄  ¢ ŗαſ  ĶΟ Ňά ¬ ø śΏ  ĶǼ  Ķź΅  ŃŨ

  ̄  Ä Ń˘ Ç ŃůΫ ø śŴŷΎ Ń΅ ŔΏ Ķ΄ ĹΈ ŗųǾ ŚΈ ύˆ ¢ ŔΌ Ñ΅  ĶŸ΅  śŷˆ ¢

  ŗǼ А  śΉ  ĶΈ ± ³ ¢øА ›ω ŔΏ Ķ΄ ĹΈ ŗųǾ ŚΈ ύˆ ¢ ŕųź·  ĶΎ ¬

 Â ĶŢˆ Ä ŀŷΊ Śⁿ  ¬ ŗǼ Ä Ķſ  ╒ Ô Ķſ ¬  śųˆ ¢ Ś₣ Є ̄  Ķ œΉ ŗδŶΟ

 Ê ̄  ŗŸŶǾ  ̄  Ä ¢  Ń· ŗųźˆ  ŗ΅ Â ĶŢˆ Ä ŀŷΊ ³ ¢  śΉ  ÃÔ ĶΈ ĶŷΌ ̄   ╒

  ± ĶźŢΈ ¢  ύſ  ̄  ŀΉ ¢  ╒ őŵΈ ³ ¢ ø ĶΎ Ķŷſ őŵΈ

ųŠˆ øÊ ̄  ¬ ¢ Ńſø¥ ¢ ®øķΌ ŅΈ ›Έ œŧΈ ø ĶΎ ¬ ŐǾ  ĶΟ  Ńſ ¢ Ńſ  ŗ

  κ ¢ Ä śΉ  ŗˆ  śΝΚΉ  ╒ ĹŹǽ А Â ĶŶˆ ¡  ̄  Ä ¢ ŚΈ ¬ ¡  κ ¢ Ä  śŷΕ ̄

  ̄  Ä ¢ ЙΆ А ŔΏ Ķ΄ ¥ ¢ Ä ĶũΈ ø ύΈ ŐǾ  Ńſ ¢ Ńſ  ŗ΅ Ã ŗΫ Ä ¬ ŚΈ ¬ ¡

 ÑΉ ŖΎ ≡ǽ Ê ̄  Ķˆ Ĺυ  ŀůΦ  ╒ À Ķˆ ³ Ķѓ ¨ ¡ Ñ΅ ι ÑǼ Ä Śϊ

 ⅜ Ķˆ  ╒  ŃŨ ŔΌ Śⁿ  ŀůΦ  ╒  śΉ  ŗΌ ŚŶΟ Śⁿ  ŀůΦ  ╒  śΉ  ŗΌ

Ό ŗǼ Ê ̄  ĶŶΌ ¨ ¡ Ñ΅ ›Ό  śŢųˆ ÑŸ΅ · ŗήŬΈ Ĺυ  ńǼ А ĹΎ ̄  ŗ

 · ŗήŬΈ Ĺυ Śũά Ń΅ ŗŶΎ ڈ Ê ̄  ŗŸŶǼ А Â ĶŢˆ Ä ŀŷΊ ø ι

  śųˆ ¢ øА  ¢ ̄  ĶΊ ¬ ÑźŹųΈ ›Ό  śƒ  Ń΅ ¥ Ķſ ¿ ŗ·  śˆ  Ĺυ ø ι

 ķˆ А Â ĶŢˆ Ä ŀŷΊ ¨ ¡ Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅ ›Έ ›Έ  Í ̄  Ķſ

  ι  ĶŢųΎ ¢ ›Έ  ĶŢųźΉ ¢ Ã Ķϊ Ñ΅  ι Śϊ Ĺź¯ ŗūǿ Ê ńſ  śˆ

ź΅ ¤ ¡  ŃųΎ ¬ Ј ĶΊ ¬ Śųˆ ¢  ŃųΎ ¬ Á ĶΉ  ĶΟ  ¢ ̄  ĶΊ ¬ ÑźŹųΈ  śŢΕ Ķǽ  ĶŷŸ΅  Ķ

 À ŗΦ Ј Ķⁿ  ╒  Ķŷźˆ  ŗδˇ  Í ̄  ĶŶΌ ø›Ό  śŢΕ Ķǽ  ĶΉ Ń΅  Ķź΅  ø›Ό

›ω ‹Ųά ›Ŷˆ ¢  ŗΨ ŔΌ ø ś₣  ι ̄

†[ ]Transliteration in Arabic Script  
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 ¡  ̄  ŀΉ ¢  ╒  Í ŀźŲ˜  ╒ ŔŷǼ  ↕ ŕųź·  śŢŹ΅ ̄  śŢŹ΅ ̄  ‹Ųά ¤

  śΒ  А  Ĺźŵ΄ ¢ ι Ѓ ŗΌ  Ķź΅ ø ĶΉ Ä Ķⁿ А Ĺźŵ΄ ¢ ι Ѓ ŗΌ  Ķź΅ ø›Ό

  ŗų ¡  ̄  Ä ¢  Í ¬ ŔŷǼ  ↕  ŗų ¡  ŀůΦ  ╒  śΉ  │ Â ¢ ŗŴⁿ  ŃΆ ¢ø Ê ¬ ┘˜ ¢

 ¤ ¡ ›Έ  ŃŹΆ  ╒ Ĺźŵ΄ ¢ Śũ΅  ŗΨ ›Ό ̄   ¬ ĶΎ ›ƒ Ķſ А ŔŷǼ  śŵŹѓ

 ›Έ ŔŷǼ ³ ¢ Ñ΅  ĶΡ ŗΌ ³ ŗũŧΈ  ŗ΅ ¤ ¡  Ń  ŗΨ ›Ώ ĶǼ  ŗΌ   ¢ ŀź

Ś₣  ĶŢųũΫ ĶΈ  Ķź΅ Ê ̄  ĶŶΌ ›Ŷˆ ¢  ŀΎ Ķˇ ŕųź· ø ι  Ķź΅ ¨ ¡  ̄  Ä ¢ 

 øÃ ŗΌ  ĶŢΌ Ķǽ  ĶΉ  Ķŷˆ  ŗų ¡ Ñů΄ ¢ Ä őΎ ¢ ›Έø ĶΡ  śŴ· Ĺ΄ Äëóðï ›Έ 

 Â ĶŢũ΅ Ķ  Ê Ä ̄  ŗΧ Ç Ä ø Ķ₣  Ķŷſ ›ω ňά ¬ ÑŵŴŷſ ķǼ ›Έ Á ĶΠţǽ

  ŃΎ ± Ä  ╒  ̄  ŗίŹ΅ ̄   ŗΆ  Í ̄  ĶŶΌ  ŗΨ  Ķ₣  Ķƒ ĶǼ  ĶΉ ĶǼ   śˆ  Á ĶΉ  ╒

 Śűŭ¯ ¢ Ј Ķⁿ  Í ńſ  ╒ Ê ̄  ĶūΫ ¢ ‹ũǾ ¢ Śűŭ¯ ¢ Ê Ńˇ

 ╖ Á ĶΠţǽ ķǾ Ķ¯ » Ķŭ· ¢ ø ś₣  ι ̄   ĶŹ΅  ĶΉ ĶŹ΅ ›Έ œǺ ŗΌ Ç Ä 

  ╖  ŗΌ  Í ńŹ΅ Ç Ä  ĶźΆ  ŗΌ  ĶΠΉ ¬ ŔŵũΈ  Ä  Ä ŀŷΊ Ñ΅  ¢ ŗΌ ÑΈ ĶΠŷΌ Á ¬ őΎ ¢

 ŕųź· ЙΆ  ŗΌ Ê ̄  Ķ˙  Ń Â ¢ ĹΌ ¢ ←Ź΅ ø ╖ £ Ä ڈ ›Έ  śŷΚũΧ  ̄  Ä ¢

  Ńųẁ ŗΧ ÑŷźũΧ ķƒ ø›Ό ›Έ Â ĶŢũ΅ Ķ Ç Ä Ñ΅  ĶΎ ¡ À Ķźǿ ›ŹΉ ¢  Ń

₣ ĺΌ ¢ ←ŹΆ  ŗǼ ÑΎ  śŴ·  śΉ  ĶŹ΅  ĶΉ ĶŹ΅ Ç Ä  Ńųℓźſ  śˆ  Á ¢ ̄  ¡ ÑΎ Ś

 ķƒ  ¬ ┘˜ ¢  ̄  ŀΉ ¢  śųΉ ¢  Ń  ̄  Ä ¢ Ś₣ А Â ĶŶŵũΈ  ╒ Â ĶŢˆ Ä ŀŷΊ

 Ç Ä Ñ΅ ›Ό  śƒ  Ń΅ ³ ŗũŧΈ  ŗ΅ ¥ Ķſ ³ ¢ Ç Ä ķǼ  ι  Ķƒ  ŗΌ  ¢ ŀź

ø ś₣  ̄  ŀΉ ¢  ╒ Â ĶŢũ΅ Ķ 

 
 

 Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅  ŗ΅ ¥ Ķſ ³ ¢ ›Έ ø Í ¬ ŗŸΈ ňųźΊ ¬ ¢  Ķ₧ˆ ¤ ¡

  ĹΎ ↨Ť΅ ¢ Ñ΅  ι  ĶŢŹťŶˆ ÑΎ Ј ŗ΅  ŃΆ ¢  Ń Á ĶΉ  ╒  ¢ ̄  ĶΊ ¬  śŹųΈ Ñ΅

΅ Ã ŗΰźŵ΄ ¢ ø ŗ΅ ŚųΉ ¢ ÑΎ  ŗΨ  ĶΠźŵΈ ō΄ ŗΈ  ĶΟ  śΉ  Ń΅ £ ŅǼ ›Έ  śŷΓ ¢  ŗ

 ¿ ŗ· ŔΌ  ╒ őŵΈ øБ ŗΌ ЗŹųΎ ¬ Ê ̄  ¢ ¬ Ķ Ä  ŗųŶΌ  ι À ŗⁿ

 Ê ¬ ¢ ± ¡  ι Ķǽ А Â ĶŢˆ Ä ŀŷΊ Ñ΅ ›Ό  śŢΕ Ķǽ  ĶŷŸ΅ ŔΌ ø›Ό  ̄  ¢ ¬ Ķ Ä

  ŀůΦ ╒ Ê ¬ ¢ ± ¡ Śⁿ ķǼ  Ń Â ĶŢˆ Ä ŀŷΊ  ι Ķǽ  ̄  Ä ¢  ŗΌ Ј ¢ ń· А

  ĶŪ΅ ̄  А ňά ¬  ĶΎ  ŗΌ ¥ Ķſ А Â ĶŶˆ  ╒ ňά ¬  ŗΨ  ŗΌ ÑŵŶǾ Ê ŃΌ Ķſ

΅ Ś₧΅ Â ĶŶŵũΈ ø ŗΌ À ¢ ŗˆ  ĶΟ Ĺ˚ ĶűǾ Śųˆ ¢  ĶΎ  ŗΌ ¥ Ķſ А  śΉ  Ń

  Ä À ¬  śŷΓ ¢ Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅  ŗų ¡ ›Έ  śŻŵˆ ¢ ø ĶΌ ̄  ›ω  śŹΝź

  śŻŵź΅  śŷŵǽ  Ńųź· ⅜ Ķˆ  ŗųŠˆ  ̄  Ä ¢ ŖΎ Ń΅  ¢ ŀź ĹŠˆ Ä ›Έ º ĶΈ ¬

  ŗΨ  ╓ ›ŵǽ  Ń ¥ Ķſ А  Ä ¬  śŷΚǼ  ŗ΅ Ã Ä Ńˆ Ä ¬  ̄  Ä ¢  ŗεźǼ  ¬ ŗǿ

 Ķⁿ ³ ¢  ╒  ĶŢΉ ↨ųŷˆ ŕųź· ø ĶΡ ŗΌ · ŗήŬΈ őŵΈ  śŹųΈ  śˆ  Ô

 ňά ¬  śˆ  ³ ¢ ø ĶΉ Ń΅ ňˇ ŗ΅ А śΉ  ĶţΈ  ŗ΅ Śũ΅  Ńųź· Á ĶΉ  ĶΟ  ¢ ̄  ĶΊ ¬

 ø ĶΡ ŗΌ ›ω · ŗήŬΈ  

   ¥ Ķſ  ̄  Ä ¢ őΎ ¢ ›Έ ø Í ¬ ŗŸΈ ňųźΊ ¬ ¢  Ķ₧ˆ ¤ ¢

 А Ê ¬ ¢ ± ¡ А Â ĶŢˆ Ä ŀŷΊ Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ  ĶΉ κ ¬ Â ĶźΊ ¬  ĶΞ ¡ » Ń˙ А

 ¢ ń·   ╒ Ê ¬ ¢ ± ¡ А Ňά ŃŴΉ ĶΟ ø ś₣  ╖ ¡  ╓ ¡  Ńųŷſ Śⁿ ›Έ Ј

 ╒ ÑŢųŵ΅  śŵφ  śˆ  Ô ĶŢˆ Ń  ̄  ŀΉ ¢ " ŇΫ ŃűΫ ĶΟ ŕΈ ŗΈ"  
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 А Â ĶŢˆ Ä ŀŷΊ ›Έ ³ ύǼ ¢  ŀŲůγΈ  śΝΚΉ  ╒  Í ŁŷŹǼ  ś∆

 Â ĶŢˆ Ä ŀŷΊ ø ι Á ŗŵůΈ  ŗųŠˆ ÑΎ ø Ķ₣  ĶźΆ  Ķź΅ ÑŠ· ĶŭΈ  ĶΟ Ê ¬ ¢ ± ¡

   Ńųŷſ Ê ̄  Ķ ĶΎ Ä  ś₣  śΏ  ¡ ›ω  Ń΅ ŕſ Ŕ΅ ĶǾ  ŅΎ ŃŴΉ ¢ ›Έ  ś₣  śΏ  ¡

  ̄  Ķ ĶΎ Ä  ¢ ńſ  śˆ  ķˆ  ̄  ŀΉ ¢  ╒ Â ĶŢˆ Ä ŀŷΊ  ŗΨ  ś₣  śΏ  ¡ Ç Ä ķǼ

  Ķ₣  ¢ ∆΅  ĶΟ  śŹΆ Ń΅  Ķ₣  ¢ ∆΅  ĶΟ Á ŗ·  ŁŷźΌ  ŗǼ  ̄  Ä ¢  Ķ₣  ̄  Ķ ĶΎ Ä  ĶΟ  Í ∆΅

  śųˆ ¢"¥ ĶΎ ŃΉ "  ĶΞˆ ¢"¦ ̄  ŗίũųΎ ¢ " ķǼ  Ķ₣  ̄  Ä ¬ Ç Ä ÑΎ  Ķ₣  Ķƒ ŗΌ

 Á ŗ·  ̄  Ä Ķ ø›₣ Śųǽ Œ· ›ŷźŪΈ ›Έ  ↓ũδẁ ĶΈ  ̄  Ä ¢  ŃΎ Ķˇ  ĶΞŷ·

Έ Ã ŗŵΈ  ̄  Ä ¢  ś₣  śųΗ Œ·  ¢ ∆΅  śΉ  Ã ŗŵΈ Â ¢  ̄  Ä ¢  Ķ₣  ĶΞǽ  ŗΌ Á ĶΟ ›

 őŵΈ  ¢ ńſ Â ĶŢˆ Ä ŀŷΊ Ñ΅  Ķǽ ŗˆ  śΉ  Ã ŗŹΉ ¢ ø Ķ₣  ĶΎ ¬  Ń΅ ¹ Ä Ńˇ  ĶŷŵΆ ¢

 Дųˆ ŕſ Ê ŁŷΈ Ê ńſ Ĺυ ÑΎ  ̄  Ä ¢  ι őŵΈ  ĶΟ Ã Ä ° Ä Ń΅ ø ι

  ŗΨ  ś₣  śΏ  ¡  ╒  Ń΅ ŕſ Ê ̄  Ķ ĶΎ Ä ø ś₣ Ê ̄  Ķ ŗδſ Ç Ä ÑųΉ ŗδ΅  ι

 Śũ΅  Í ̄  ĶŶΌ ø ĶΎ Ķŷſ  ŗ΅ Ã Ä Ńųŷſ ÑΉ ĶŪΫ  śΉ  Ã ŗŹΉ ¢  śŵφ  śˆ  ķˆ

Ś₣ Ķˆ  ś₤ ŗŴΉ ¢  ╒ Ã Ä Ńųŷſ Ñ΅  ι ľźŧ¯ ¥ Ķſ ÑΎ Ñ΅  Ķ₣  ĶŸ΅  śΉ  

 Ĺυ  ŗǼ  Ńųŷſ  Í ̄  Ķˆ Ñ΅  ι ľźŧ¯ ¥ Ķſ ÑΎø  ╖  śΏ  ¢ ŗα΅

  ŗ΅ Ŕƒ ŔΌ  ŁŷźŵŴΉ ¢  ŗŵǽ Ñ΅  Ń΅  Í ¬ π κ  ŗųΉ ¢  ś₣ ŃΆ Ê ̄  ĶΟ  śŹΗ ¢

  ŗΦ ڈ ›Έ  ̄  ŀŷŶˆ  ŗųΉ ¢  ╒  Ń΅  ĶǼ  ╔ ø śŴŷΎ ¬ Ç ¢ ŗŨŷƒ Ê ńſ Ĺυ

 ŃŴΉ ¢  Ńųŷſ  ╒ Â ĶŢˆ Ä ŀŷΊ Ñ΅ Ś₣ ÑǼ Ä Śϊ ø Ķ₣  ĶźΆ  ĶΎ ¬  ŗ΅ Ã Ä ŅΎ

őΎ ¢  ←ŶΉ ŕŶˇ ¬  Ķŷ ¢  

 
 

 
 

  ŗΨ Ś₣ ŚΌ ̄  œǽ ŚΊ ŀΉ ¡ А Œź· ŔŵũΈ ķǼ ø ś₣  śŢΉ ĶΈ

  ĶΊ ŀŷ΅  śˆ   śΊ  ŀŷ΅  ╒  Ń΅  ŗΌ ÑΉ ĶŪΦ ÑΉ Ķˇ ⅜ Ķˆ  ╒ Ňά ŃŴΉ ĶΟ

 Ã ŗΌ  Ķƒ ¡  śˆ   ̄  ¢ ŗά Ń ŇǼ ›Έ ø Ķ₣  ĶŢŵǽ ÑŲή˙ ÑΎ  ╒  Ń΅ ύΈ

  ̄  Ä ¢  ś₣ ŕΎ ¬ ξ Ķ˜ Þ ś₣ ĺũŵŷŪδΉ  ↓΅  ̄  ¢ ŗΆ ̄  Ņſ  ŀ· ¢ Ä  Í ↨Έ

Ί ń Ê ŅΎ ŃŴΉ ¢ Ñ΅  ś₣  śŢΛ΅  ŗųΉ ¢  śˆ  Â Ķſ ± Ê ŅΎ ŃŴΉ ¢ ø ι Á ¢ ŃǾ  Ķŷ

  śΉ  ĶΈ ± ³ ¢ Ñ΅ Ś₣  śˆ  ¥ Ķſ ³ ¢  ŗΨ ¥ ŃűΫ øŚ₣ ›ω ¥ ŃűΫ

 Ã Ä ŅΎ ŃŴΉ ¢ø ś₣  śŢΊ ń  śŻ·  ╒ Ê Ń΅ ŗΫ  ś₣  śŢΊ ń ¿ ŗ·  ŗǼ ›Έ

 ›ŶΌ Ñ΅  ś₣  śŢΛ΅ ÑΎ Ç Ä  ś₣  śŢΊ ń  śŻŵź΅  śΉ  Ń΅ ŚΈ ύ˝ А

 ›Ό  śŢųˆ Ç ̄   śųⁿ ŔΌ ø ι І Ń΅ ›ω ŚΈ ύ˝ А Ã Ä ŅΎ ŃŴΉ ¢

›Ό  śŢųˆ Ç ̄   śŴŷΉ ŚΈ ύ˝ А Ã Ä ŅΎ ŃŴΉ ¢  ŃųΊ ń Ê ŅΎ ŃŴΉ ¢ ŕųź· 

  ¢ ŗΌ  ¬ ¢ ± ¡ őŵΈ  ¢ ̄  ĶŶΌ ŚΌ  śũΚǼ ŕųź· ø śŴŷΎ Ń΅ ›ωëóîñ ›Έ 

 Ê ̄  Ä Ń˘  ĶŷΊ ń ø śŻΕ Ķǽ ЗΊ ń Ê ŅΎ ŃŴΉ ¢ £ ¢  Ñ΅  ĶŸ΅  śΉ  Ã ŗŹΉ ¢

 øÃ ŗΌ  ĶŢŸ΅ ¨ ¡ ›Έ ø ι І Ń΅  ¢ ŗδˆ А ňά ¬ £ ¢ Ñ΅  śŻŵˆ ¢  ι

 ο ĶΟ ŒΉ ŷźẀ ¢ œΞţⁿ  ŗǼ  ι øĺΎ ¢øŔΎ ¢ Ј Ķⁿ  Ķ₣ ŗǽ  ¢ ↨Έ

 ›Έ ÞŚΈ ĶůΫ  ŃΌ ± ¢  ŀŶŧΈ Ј Ķⁿ  ĶţŹǽ  ¢ ↨Έ ø ι  Ńũδ Ä Ń

ëóðï  ø ĶΡ ŗΌ  ĶΉ ĶǼ ›Έ  ↨ŶŪ΅  ŗų ¡ А  ĶźΆ  ĶŸ΅  ŗųˆ ¢ ›Έ 

 ›Έ øŇά ¢øЂøЈ ¡ëêê ‹ƒ » Ń¯ ›Έ ĺũ· А Ã Ä Ńũ ¢ 

 ŚΌ ¤ ¡ Ñ΅  ι Ј ¡ ÑΎ ¦ ̄  ŗΧ ̄  Ñ΅  ĶźΆ  ĶΎ ĶŢſ  ŗųˆ ¢  ś₣ Â ĶŶŵũΈ

  śƒ  ¡  śˆ   ̄  ¢ ŗά Ń ĺũŵŷŪδΉ  
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 Â ¢ ŗǼ ŗΫ  ╒  ̄  ¢ ŗά Ń ĺũŵŷŪδΉ  ̄  ŀΉ ¢  ╒  ↨ŶŪ΅  ̄  Ä ¢ ›Ό

  śˆ   Ķſ ¢  śŷˆ ¢ ›Ό  ι ̄  ļźⁿ  ŗų ¡  śŻŵˆ ¢  ι  Ķŷťźⁿ  ŗ΅

 ›Έ  ↨ŶŪ΅ Ŕƒ őˇ  śΒ  Ñ΅  ĶŸ΅  śΉ  Ã ŗŹΉ ¢  ŗΨ ŚŸ΅ ¥ Ķſ ÑΎ

 Ã ŗΨ Ķſ Љ Ķſ ø ι І Ń΅ ĹΈ ŀǿ ›ŸŶƒ  Ń΅ ĶǼ Ã ĶΌ Ä  ̄  Ä ¢ Ô ĶǼ

Źǽ ›Έ Ľźſ  ŗ΅ ¥ Ä ĶŰΦ ķǼ Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅ ›Έ  Ń΅  ° ŗ

 ¼ ̄  Ķˇ  Í ̄  ĶŶΌ  ̄  ŀΉ ¢  ╒  ↨ŶŪ΅ Ã ŗΫ ¬  śŹΝ Śⁿ ¢ Ј ŗΌ

  ↓΅ ŃΏ ¢ ڈ œŷˇ ńΎ ¢  ŗųΉ ¢  ╓  ŗΌ  śŢΉ ĶǼø›Ό  śℓźſ ķǾ Ķ¯

  ╒  śΉ  ĶǼ  śųΉ ¢ ø ĶźΆ  Ķťźⁿ  ╒  Ń΅ Ķŷſ Ňδ· ŗΧ » ¡ À ↕Ǽ

  ŗǼ  ĶΎ ¬  Ń΅  Ä Ń  ŗ΅ ¥ Ä ĶŰΦ  śΉ  Ã ŗω ¢ ŚΌ  ̄  ŀΉ ¢  ╒ Â ¬ Ä ¬

 ŚΌ ̄   ŗΌ ›ω  Ä Ń  śˆ  Ã ŗγźŸΈ ¥ Ä ĶŰΦ ›ω ŔŢǿøŚ₣

 ŔŢǿ  ̄  ŀΉ ¢  ╒ Â ¬ Ä ¬ øŚ₣ ŚΌ ̄   ŗΌ ›ω ŔŢǿøŚ₣ ŚΌ ̄   ŗΌ

  ø ĶΎ ¬  Ń΅ìî œΎ Ń  ¢ ëóóí Ĺ΄ Ä  śũ∆ ¢  ̄  Ä ¢ ø ś₣  ╖ ›Έ 

  ŗųΉ ¢ ķǼ ›Έî κ ŗǼ    ĶΟ Ňδ· ŗΧ » ¡ À ↕Ǽ  ↓ųΎ ŃΏ ¢ ڈ  ŗ΅ Ј

 ŕųź·  Ķ₣  Ķŷź· ¨ ̄  Ķǽí őźǺ ¢ ¦ ̄  ĶΌ Ç ̄  Ķſ Ä ¬  ŗųΉ ¢ А Ј κ ŗǼ 

΄ ŚųΉ ¢ ¨ ¡ ø ╖  śŵΗ  śˆ   ĶźΉ ¬ ³ ¢ Ç Ä  ̄  Ä ¢  ¢ ŗΌ Ê Ńˆ Śⁿ  ←

 ›Έ  ¢ ŃΊ ¬  śŹųΈ Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅ ›Έ ø ι  ̄  ŀΉ ¢  ╒  ŃŴΉ

 ŕųź· ø ι ÑΉ ┴  Ķź΅  ĶΟ Ê ̄  ¢ ¬ Ķ Ä őŵΈ ø ι  Ķź΅ ÑΉ ┴  ĶΟ  śΉ  ŗΌ

 ›Έ Ã Ä Ńųŷſ Ñ΅  ι  Ķƒ ń  ĶŷŸ΅ ⅜ Ķˆ  ╒ ³ ŗũ ¢ ÑΎ  śŹΜΈ

  ̄  Ķυ ø›Ό  śŢΕ ̄  ›Έ ⅜ ̄  ĶΉ  ŗǼ őΎ ¢ ø›Ό ¿ ŗ·  ╒ ª Ń˙  Ä ¬

ňά ¬ Ń  Ńƒ ¢ ø›Ό  śŢΕ ̄  ›Έ  

  

  

  

  

  

Ε ̄  ›Έø›Ό  śŢ"...ЕŷŹ΅ А Ĺ΄ Ä " ¥ ̄  ŗ¯ ŚųΉ ¢ ŕųź·

  ̄  Ä ¢ ª Ń˙ А ŚűŭũΈ  ̄  Ä ¢ Śűŭ¯ ¢ Á ĶΉ  ̄  Ä ¢ Œ· ¢ œΞˇ Ä

  śŹΜΈ ø ι Ê Ńˆ Ä ¬ œΞˇ ŚųΉ ¢ ›Ό  Ńųŷſ  ŗǼ ›Έ ⅜Ô Ķˆ

  ╒ ⅜Ô Ķˆ Ñ΅  ι  Ķƒ ń  ĶŷŸ΅ ⅜ Ķˆ  ╒ ³ ŗũ ¢  ̄  Ä ¢ Ř΅ ¬

  ± ¢ ŀΉ ¢  ŃŮΫ  ŗ΅ Ã Ä Ńųŷſ  ╒ ⅜ ̄  ĶΉ ›Έ  śŵΒ ĶŲΈ  ╒ Ã Ä Ńųŷſ

 ̄  ĶΞŷ  ŗǼ  Ńųŷſ Ç Ä ø ι  Ķƒ ĶǼ  Ķź΅ ›Έ Ã ŗδŵŴΉ ¢ ŚųũǼ  ι 

  śŻ·  ╒  śΉ  Ń΅ Á ĶΟ  Ń Ã ŗ΅ ńˆ  Ķţźſ  ĶΟ  Ńųŷſ Ç Ä ¨ ¡  ι ŕ

 ¨ ¡ø ι  ̄  ŗήťΈ  śŻŵź΅  śΉ  ° ŗΨ ĺŷΎ ¢  ̄  Ä ¢  Ń℅ ›Ό  ̄  ŗήťΈ

ñê Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅  śˆ  ¤ ¡ ›Έø›Ό  ŀŷſ  śŹΆ Ń΅ Ê ŀūδ 

 Ç ¬ ĶΎ ± Śⁿ  ╒  ̄  Ķυ ŕųź· ø ι ›Έ ňά ¬ Ń  Ńƒ ¢ À ĶǾ ÑΎ Ñ΅

 Ń˙ ŚųΉ ¢ Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ ›Έ ›Ό Ç ĶŠƒ  Ńųŷſ Ê ¬ ÑǼ ŗΨ »

 ŔŪά ̄    ̄  Ä ¢ ¥ ŗˆ  śųΉ ¢ Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅ ÑΎ ›Έ ø śΏ  ĶǼ

  ̄  ŀΉ ¢  ╒ Â ĶŢˆ Ä ŀŷΊ  ŃΆ ¢  śΏ  ĶǼ  Ķź΅ œǾ  ŗ΅  śŵŻũΈ  ╒

  ̄  Ä ¢  ι  ĶŢŵΈ ›ω ŔŪά ̄   ĶΟ Ŕũ΄ ŕΏ Ķ  śŻŵź΅ ¥ ̄  Ä Ń˘

 ø ι Śⁿ ļźǺ ̄  Ķˇ ø›Ό  śƒ  ŗΌ  Ĺ· Ä ŀΉ ¡  Ńųŷſ  ╒ ³ ̄  Ķŷſ

 È ńſ ĹŶź΄  śŻΓ Ä ̄   ŗˆ  ̄  Ķǽ  ̄  Ķǽ ‹ƒ ‹ƒ  ̄  ŀΉ ¢  ╒ ÑŢűΊ

 Њ  ι Ѓ ĶǼ ЗŢ΅ ø śΏ  ĶǼ  ĶΎ ĶΠŷΈ ŔŪά ̄   śˆ   ŃΌ Ķſ  ŗΨ ø ŗŵ΅

 Ç ± ¢ ŀΉ ¢  śˆ  ³ ¢ ¤ ¡ А Â ĶŢˆ Ä ŀŷΊ ÑΎ  ι Ĺ· Ä ¬ Ê ńſ

  ĶŠΎ ŃŲΨ Ñ΅  śŻ∆ ĶΠ·ñê  ι  Ķƒ ĶǼ ňά ¬ Ä À ĶΈ  ĶΟ  śŻΓ Ä ̄  £ ̄  ¢ 

 Ķƒ ŗΌ ¦ ̄  ŗίũųΎ ¢
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· ¬ ĶŠΈ  ̄  ±  ŗǼ  ŗ΅ Â ĶŢˆ Ä ŀŷΊ  ̄  Ä ¢  ι  ĶŢŵΈ ļŷźŦũųΎ ¢ Â ̄  Ķ Ñ

  śƒ  Ń΅ Á  ĶΟ ŚΈ ¬ ¡ Ç ¬ ĶΎ ±  śˆ   ° Ä Ń΅ È ńΎ ڈ  Ń Ä ¢  ╒ Á ŗ·  ŁŷźΊ ø ι

  Ń Ä ¢  ╒ Á ŗ·  ̄  Ä Ķ ›Όïïøñê  śƒ  Ń΅ Á ĶΟ ŚΈ ¬ ¡ Ç ¬ ĶΎ ±  śˆ  Ř΅ κ 

  śƒ  Ń΅ Á ĶΟ ŚΈ ¬ ¡ Ř΅ κ Ç ̄  ŀŷ  śˆ  ³ ¬  ̄  ŀΉ ¢  ╒ Ã ŗŵΈ ø›Ό

 Ã ŗΦ ŃŹ΅ Ã ŗΦ ̄  ¢ ø ι  Ķƒ ĶǼ  ĶΎ ¬ ŘŦ΅ ķˆ  śŻ·  ╒ Ã ŗŵΈø›Ό

Χ ›Έø ι  Ķƒ ĶǼ  Ķź΅ © Ńǿ Ñź Ä ̄ Ã Ä Ńųŷſ Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷŹǽ ŗ

  śŻŵź΅ Ã Ä Ń΅ ̄  Ä  ╒ Á ŗ·  ŁŷźΊø śŻŵź΅ Ã Ä Ńųŷſ Á ŗ·  ̄  Ä Ķ Â ¢ø śŻŵź΅

 Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ ›Έ ø ι  Ķƒ ĶǼ  Ķź΅ © Ńǿ  ĶŷŢ΅ïê Ç ŃŴ· Ķˆ ŖΎ Ä 

  ŗ΅ Ã ŗΩ ̄  ŗίˆ Â ¢  ╒ Â ĶŢˆ Ä ŀŷΊ  ŗΨ  ι ŚΌ ̄   ĶǼ Ј ĶŷΈ ķǼ

  śŻŵź΅ Ê ¬ ¢ ± ¡ А ňά ¬  śΉ  Ã ŗŸŷǼ  śΏ  ĶǼ  ĶŹ΅ ̄  ›Έ Ç ĶΠΉ Śⁿ

Ê ¬ Ã ĶźΉ Ķſ Ń΄ Ê ńſ  śˆ  Ê ńſ  ι  ̄  ŗίŹ΅ ̄  ŗΆ  ¢ ̄  ĶŶΌ Śⁿ ¢ ø›Ό 

"Ê ̄  ŗǽ  ¢ ̄  ŗǽ "  ╓ ¡  śˆ  ķˆ  Ķ₣ Â ŗ΅ ›Ŷˆ ¢  ι Ñū΄  ĶΟ

 ›Έ Ј ¢ ń· ³ ¢ ¿ ŗ· Ã Ä ̄  ¢ ŅΌø Ķ₣ Ê ̄  ĶūΫ ¢ θ ¢ ŀŠ˜  Ńųź·  ¢ ŁŷŹǼ

  Ń ō΄ ŗΈ ³ ¢  ╒ ¨ ¡ Ñ΅ ›Ό  śŢΕ Ķǽ  ĶŷŸ΅  śˆ  ¤ ¡ ŔΌ ø ś₣ œΈ Ķˇ

  Ńˆ  Ķŷ ¢  śŷΈ Ķˆ  śųˆ ¢ ›Ό  śƒ  Ń΅  ¬ ĶΎ  ŗ΅ Ã Ä ŀźŸˇ Á ĶŶƒ ŔΌ

΅ Á ύˆ  ŗųΉ ¢ ø›Ό  śƒ  ĶΞŹǼ ¥ ŀźŲ˜ ÑΉ ¢ ̄  ŅΉ  ŗųΉ ¢  ̄  Ä ¢ ›Ό  śƒ  Ń

 ø›Ό  śƒ  Ń΅ ňδ  

  ø ĶΎ ¬ ō΄ ŗΈ  ĶΟ  śŷ· ŗΦ  śŹΜΈ  śΉ  ¤ ¡ ÑΎ Ńųˇ Ĺυ Ĺυ  
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  Ķŷ ¢  ŗ΅ Ã Ä ŀźŸˇ Â ¢ ŔΌ  ̄  Ä ¢ ›Ό  śƒ  ¡  ¬ ĶΎ ›ŶΌ  ŀźŸˇ  Í ̄  Ķˆ Ç Ä

  śŷΈ Ķˆ  śųΉ ¢ ňά ¬ ø›Ό  śƒ  Ń΅ ňδ Á ύˆ  Ķŷ ¢ø¥ ŀźŲ˜ ¨ ¢ Ńǿ

 ¢  śˆ  ¥ ŀźŲ˜  ̄  Ķƒ Ń΅ øÑŠǾ Ķ¯ ‹Έ źǽ ĺ ڈø ι  Ķƒ ĶŹǼ  Ńˆ  Ķŷ

 À κ Â ŀΈ ø ╖  │ Śⁿ ŘŴŷˆ ŔΊ ¬ Ä ¢ ø ╖  │ Śⁿ  Ķⁿ ¢ Ńˆ ŘŴŷˆ

øŚⁿ œŶũΦ  ¬ Ķˆ Ń Á ¢ ̄ ø ╖  │ θ ¢ ¼ Ķűˇ ¢ ø ╖  │ Ç ŃŴŷźΊ ڈ...  

  "  ĶŷŹųΎ ¬  ι ›ό ¬  Í ̄  ĶŶΌ £ ¢  ĶŷŶƒ А Śˇ Ä Ń Ńˆ

 ι ›Έ œƒ Ķ΄  śΏ  Ä ± Ķſ  ĶŢŷ΅  ̄  Ä ±  ι "  

  Ţљ  ╒ ŚũΫ Ķ  Ń΅  ĶΡ ĹźΆ ÑΎ È ńǽ  Ń  ś  
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 ø ╖ œźŹ΅  Ń Ã ŗΫ ĶǼ  З ¢  ŀźŸˇ ķˆ ÑΎ ø ╖  
  

"""" śΏ  ŗΌ ‹ˆ Ķℓź Д  Ķ₧ˆ śΏ  ŗΌ ‹ˆ Ķℓź Д  Ķ₧ˆ śΏ  ŗΌ ‹ˆ Ķℓź Д  Ķ₧ˆ śΏ  ŗΌ ‹ˆ Ķℓź Д  Ķ₧ˆ""""øøøø        

         Ѓ ŃΊ ¬ А Ã Ä ŀźŸˇ Â ĶŢˆ Ä ŀŷΊ øķǾ Ķ¯ ‹Έ  źǽ

  śΉ  Ã ŗΆ ŗ· ›Ÿ΅ ¥ ¬ ĶŸˇ Śũά ¢ Ś₧΅ ›Έ з ̄  Ķƒ А  ĶźΉ ¬ ø ι

 ›ω Â ĶŢˆ Ä ŀŷΊ ŕųź· ø ι  Ķƒ  ̄ ˆś  ڈ   ¥ ŗΈ Â ĶũΫ ¢  ŃΌ øÊ ¬

  Ķ ¢ Ńˆ ŘŴŷˆ  ̄  Ķƒ Ń΅ ø śΏ  ŗΌ  ŀźŸˇ  śũΚǼ ŘŴŷˆ ĹŴⁿ ›Έ

 Ô ¡  ¢ ̄  ĶΞ  ŃųŸ΅ őźŠ·  ŗ΅ ¥ ŗΈ  śΉ  Ã ŗŹŷǼ  śΏ  ŗΌ  ŀźŸˇ  śũΚǼ

 Â ĶŢˆ Ä ŀŷΊ ŖΎÅ ĶǼ  ŗΌ Â Ķſ Ń΄ ŔΌ Ñ΅  Ķƒ Ô ĶǼ Œ·  śŵΆ  Í ↨Έ ¥ ŗΈ

  ̄  Ä ¢  Ķ ¢ Ńˆ ŘŴŷˆ  ̄  Ķƒ Ń΅ øŘŴŷˆ ĹŴⁿ Ã Ä ̄  ¢ ŅΌ  śũ∆ ¢  Ń ЕΈ А

ŷˆ ŔΊ ¬ Ä ¢ ¥ ¬ ĶŸˇ ŚųΉ ¢ ňά ¬ Ñ΅ Ķƒ øÃ ŗΌ  ¢ ŀź  ŀźŸˇ  śũΚǼ ŘŴ

 ø ŗΌ  ¬ ¢ ± ¡ ňά ¬ ÑΎ  Ń΅  ŗΌ  Ńǻ ĶŢΈ  śˆ  ¥ ¬ ĶŸˇ ŚųΉ ¢  Ń΅  ŗΌ  ŅΎ ←·  śˆ

  ŗ΅ Ã Ä ŀźŸˇ Â ¢ śˆ  Ĺ˙ Ķˆ Ä Śų ¡ ›Έ øķǾ Ķ¯ ‹Έ  źǽ

 ŇǼ Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅ Śⁿ ÑΎ ›Ό Ä Ã ŗΌ  Ķƒ Ń΅ ňδ Á ύˆ Ã ĶŸǼ

 А Â ĶǼ З ¢  śΉ  Ã Ä ŀźŸˇ Â ¢  ╒ Â ĶŢˆ Ä ŀŷΊ  śŻŵź΅ Ê ¬ ¢ ± ¡

І Ķſ Ń΄ ŘųΉ ¡ А  ŃŪΦ Śũ΅ Ñ΅  Ķ₣  ĶŸ΅  śΉ  Ћ ŚΊ ŀΉ ĶΡ  ĶŶƒ ĶŸΈ øÊ ¬ 

 ø ĶΠΉ ŗŹťŶˆ ›ω  ¬ ¢ ± ¡  ŗ΅ Â ĶŢˆ Ä ŀŷΊ ›Έ  ŗΨ ›Ό  ŗũΫ ¡ ›Έ

 Ñ΅  ι  Ķƒ ń  ĶŢŸ΅ ⅜ Ķˆ  ╒ ³ ŗũ ¢  Í ńſ  śŹΜΈ ŕųź·ïê À Ķˆ  

  ̄  ŅΆ  

 

 

  ¬ ¢ ŀůΨ А Ã Ä ŃŪΦ Â ¢ ›Έ Â ĶŢˆ Ä ŀŷΊ Śⁿ  ŀůΦ  śųˆ ¢  ╖

 Ķũά ¢  ĶŢŴ· ø›Ό  ŗũΫ ¡ ›Έ Ã ŗŹųΉ ¡ ŚųŷǼ  ι Ç ¬ ĶΎ ± Ñ΅  ι 

 ³ Ķѓ ¨ ¡ø ι  ĶźΆ  ŗΌ  ĶŢũˆ Â ŗǿ  ĶΟ Ã Ä ŀźŸˇ  Í ̄  ĶŶΌ  ŀΎ Ķˇ

 Ňγŵźſ З ¢ ø ι  ĶΉ Ń΅  ĶŹ΅ ŗǼ  ĶŹųź· ›ŶΌ  ŀůΦ  ╒ À Ķˆ

 Â ¢  śŻŵź΅  ↨ŠůΨ ŚųŷǼ £ ¢ ŗǿ Ç Ä  Ķź΅ Ñ΅  ι І Ķŷſ ĺźˇ

 Ś₣ Ј ĶΠ· Ê ± Ķſ А Â ĶǼ З ¢ øŚ₣ Ê ¬  ¬ ĶźΉ Ķſ  śΉ  Ã Ä ŀźŸˇ

  ¬ Ķſ Ńſ  ŃŹΆ Ã Ä ̄  ¢ ŅΊø ś₣  ╖  śŹΝź  ╒ Ã ŗǿ κ Ķˆ А œźǼ

₣  ŗΌ ŗΌ ŔźũŲΨ А À ĶΠŷſ  ̄  Ä ¢ £ Ķťŷ  ś  Ã ŗŪρ  ̄  Ä ¢ Ś₣ Ј

 ŚŹųΎ ¬  śˆ  Ã ŗŹųΉ ¡ З ¢  śΉ  ›Έ  ŗǼ Ã ĶΎ ° ĶΡ œΎ ̄  Ê Ńⁿ  śˆ

  ŗųΉ ¢  ś₣ ő· ĶΈ  ╒ Ã ŗδ₤ ŗ΅  ̄  Ä ¢ œŧΈ  ŗǼ ¿ ŗ· Ç Äø›Ό

 Ç ̄   ŃΊ ¬ ¢ Еźſ А Śũ΅ ø ι  ĶŹųΎ ¬  śΉ  ›Έ Ã ŗίŶź΅ Ћ ŗδ ̄

   ŃŹΆ  śΒ    ι Â ĶũΫ ¢  Ã Ä ° Ä Ń΅ ЙΆ Ç ̄   ŃΊ ¬ ¢ ŕυ А Śũ΅ ЙΆ

ø ╖  ŗΌ  ŗųΉ ¢ ›Ώ ĶΈ ŚųΉ ¢ Śⁿ ¨ ¡ ø›ω ŚΌ ÑŢ  ĶΟ Ã Ä ̄  ¢ ¬ ÑŢˇ ̄  

 ø›Ό Ã ĶŸ΅ Ã Ķźţźſ ŚųΉ ¢ Ñ΅ ›ω ÑŢ  ŗųΉ ¢ ›Ό Ѓ Ä ̄   ╒ Ń΅  ¬ ĶΎ

 Â ¢ ›Έ Ã ĶŸǼ ¨ ¡ ø ι Ѓ ŗΌ  ŀǾ Ј ŗ΅ Śⁿ А Ã ŗδΉ Ķſ Ń΄

  ĶŢΌ Ķǽ  ĶŷŸ΅ Śⁿ ÑΎ Ã ĶΌ Ä Ã ŗΌ  ĶŢΌ Ķǽ  ĶΉ Ń΅ Á ύˆ  ŗ΅ Ã Ä ŀźŸˇ

  Í ŃŸŷˆ ŇǼ  śŻŵź΅ Ê ¬ ¢ ± ¡ А ŕ˙ Ä ŇǼ Ñ΅ Ã ŗΌ

 Â ĶŢˆ Ä ŀŷΊ ³ ¢ ¨ ¡ ›Ό Ê ¬ Ã ĶźΉ Ķſ Ń΄  śΉ  Ã ŗΆ ŗ· Â ¢  śŻŵź΅

Â ĶŢˆ Ä ŀŷΊ
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 Ã Ķϊ Śⁿ ¨ ¡ ø›Ό Ã ŗũΫ ¡ ›Έ Ã ŗŹųΉ ¡ А ķΎ Ń  ╒"  ĶŢΊ ń Â ¢

 ι " Ñ΅ ›Ό  śŢΊ ń ŔΌ Śⁿ ¨ ¡  ι ВΎ Ń˝ Ã Ķϊ Śⁿ ¨ ¡

 Ä Łźˇ  ̄  Ä ¢ ķΏ ¢ ŃǺ À Ä Łźˇ  śŢŵΈ ›ω ŐǾ  śųΉ ¢  ŗ΅ ĺˆ ĶΟ À

 Â ĶũΫ ¢ ķˆ Ñ΅  ι  ĶΎ ¬ Řų·  śΉ  ŔΌ  ŗΨ ›Έ £ ĶŢ΅ А Â ŗΫ Ķ΄ ø›Ό

 £ ĶŢ΅  ŗǼ А À ¬ А Ã ŗΆ ŗ·  ╒ Â ĶŢˆ Ä ŀŷΊ ŕųź· ›Ό  Ńſ ¢ Ńſ

  ╒ ķΌ ŅΈ Śⁿ ¨ ¡ ø ι Ô Ķⁿ  ŀźⁿ Śⁿ Śⁿ ¢ Śⁿ  Ń ³ ¢ ι

 А Ňųţź· ŗΧ ĺˆ ĶΟ Śⁿ ¨ ¡ø ι  Ķƒ ĶǼ  Ķź΅ Ç ¢ ŃŶΡ  ŗ΅ Ã ŗΆ ŗ·  Ń Á ĶΉ

 ĶΟ ŕŪΧ Ń΅ø ι Ѓ ĶǼ ķΎ Ń˝  ŗǼ Ñ΅  ι ÑΎ Ĺ· ĶǾ ø ι  κ Ķſ À ŗΦ 

  ŗųΉ ¢ ›Ό  śƒ  ¡  ╓ ¡  ŃųΊ ń  śˆ  Ê ̄  Ä ¬ ŅΈ ĹŷŧΈ З ¢  ŗǼ ›Ό

 ¨ ¡ ›Ό Ѓ ĶǼ А Śⁿ Á ύźΉ Ã ĶΎ Ń΅ ŗΫ  ̄  Ä ¢ ДŵΈ ›ω Ã ĶΎ Ń΅ ŗΫ

 Ê ńŹ΅  Ń Ä ¢  śųˆ ¢ Śũά Ń΅ ŗŶΎ ڈ  ι ÑŢˇ ̄   ŗǼ ›Έ  Łź·  ̄  Ä ¢  ̄  Łź·

  ι"ŏέ κ » ¡  Í Ä ¢  Í ¢  ± ¢ ¦ ¢" ø  

  

    ĶŢΌ Ķǽ  ĶŷŹǽ ŗΧ ›Έ øķǾ Ķ¯ ‹Έ  źǽ ¨ ¡ Ñ΅ Ã ŗΌ

 ›Ό  śƒ  ŗΌ  śˆ  ª Ń˙ Ň΅ Ç Ä ›Ό  śƒ  ŗΌ ŕŪųź· ¢  ŗǼ  Í ̄  ĶŶΌ

 Ň΅ ø ι  Ķƒ ĶǼ  Ķź΅ À ĶŶůΰˆ ¢  ĶΟ Ñũδ ›Ŷˆ ¢  śˆ  ÑŲά Ń˙ Ň΅

ø ι  Ķƒ ĶǼ  Ķź΅ À ĶŶůΰˆ ¢  ĶΟ £ ¢ Ńˇ  śˆ  ÑŲά Ń˙:  

I must say that our democracy is not 

functioning efficiently and effectively- 

 

А  śΉ  Ń΅  ŗδţųź ¢  ŗ΅ Śũά Ń΅ ŗŶΎ ڈ ¨ ¡  ŗǼ ¨ ¡ ø ι ¥ ̄  Ä Ń˘ 

 ķǼ øĽźſ  ╒ Á ¢ ŗ˜  ι Ѓ ĶǼ Ç Ä Þ  ι ĸˇ Łź· Ê ̄  ĶŶΌ

  ╒ Ã ŗΆ ŗ· ŔΌ Ñ΅ ›Ό  śŢΛ΅ ¿ ŗ·  ŗǼ ŕųź· ø›Ό  śƒ  ŗΌ œŪųź· ¢

 ½ ŗδˆ  ╒ Ã ŗΆ ŗ· ø›Ό  Ń΅ ŗΫ  ╒ Ã ŗΆ ŗ· ŔΌø›Ό  ̄  ¢ ŅΆ ĹΈ ŀǿ

  ŗΨ ›Ό  śƒ  ĶǼ ŕſ  ↓ũγΈ  ĶΎ ›Ό  śƒ  ĶǼ ŕſøЂøŔΎ ¢ Ç Ä ķǼø›Ό

  ŗΨ Ç Ä" ŁŷŪά Łŷ΅  Ύ ¢ "Ό  śŢℓźſ ›Έ  Í ŃŶΟ  Í ̄  ĶŶΌ  ŗǼ  ̄  Ä ¢ ›

 ›Ό  śƒ  Ń΅  ̄  ĶŮΰΉ ¢  ĶΞΉ ¢  Í ńŹ΅  ŃΌ Ķſ Ç Ä ›Ό ³ ŃǺ Ä Ä  ŗǼ ›Ό ő· ĶΈ

 ĺŷŶź· ̄  Ķ Śũ΅  ŃΆ ¢ Ñ΅  ι ĹΉ ĶǾ ÑΎ А ŒŷŪųŷ Ê ̄  ĶŶΌ ¨ ¡

  śƒ  ń  śΉ  ĶΠ·  Ńųǽ ŚΌ  śŷŢ΅  śųˆ ¢  ŗΨ ŗΌ  ĶŷŵΈ  ŗ΅  ↓ũγΈ  ĶΎ  ŗ΅  ←ŶΈ

  ̄  Ķſ ŚΌ ЗŢ΅  śũΫ ¢ ›Ό  śƒ  ŗΌ ķǾ Ķ¯øЂøŔΎ ¢  ŗǼ  śųΉ ¢   ̄  Ä ¢ ›Ό

Έ ø ι Ѓ ń І Ń΅ ³ ̄  ¢ ŅΆ ÑŲά Ń˙ Ň΅ Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷŹǽ ŗΧ ›

 ø ι  ĶŢųˆ  ĶǼ  Ķź΅ ĺŷŶźŵΈ ¢  ŗ΅ Śũά Ń΅ ŗŶΎ ڈ Ê ̄  ĶŶΌ  śˆ

 ø ι  ĶŢųˆ  ĶǼ  ĶΎ Ķŷſ  śũΚ΅  ŗųˆ ¢  Ń  ̄  ŗ˙  ŗδţųź ¢  

   ‹ƒ Ä ¬ Ĺ ŃůΈ Śų ¡ ›Έ ķǾ Ķ¯ ‹Έ  ↨ǽ

  śŢΛ΅  ŗųũǼ  ŗ΅ Śũά Ń΅ ŗŶΎ ³ ڈ ¢  ŃΆ ¢ øÃ ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅ ŖΎ ≡ǽ

 Ñ΅ ›Ό"ĺŷŶΉ ̄  ŗΆ » ¡ Á ̄  Ķ ĺũΦ Ê ¬  ± ¢ ³ ¬ "ųź ¢  ŗųˆ ¢  ŗδţ

 ŕΏ κ » ¡ Ñųŵſ ›ω Ĺ΄ Ä  ╒ ŕŪųź· ¢  ŗ΅ Ã ŗΆ ŗ·  ŗΨ ι  ĶΉ Ķŷſ

  ĶΉ Ķŷſ  ŗųˆ ¢  
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 ›Έ ŕˇ ŗδǺ ŚũΫ ĶΟ  Í ̄  ĶŶΌ  ¨ ¡ ø ĶΡ  Í ńñï ĺŷΈ ŁŷΈ ¢ Ñů ¬ 

 őΎ ¢ А ŕˇ ŗδǺ ЕũΫ ĶΟ ¨ ¡ Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅ ›Έ ø›Ό Śųǽ  ŗΌ

"  ŗδũγźΊ Ê ↑ŶΟ  " А ŔźΈ Ńƒ ›Ŷˆ ¢  ̄  Ä ¢  śŻΕ Ķǽ І Ń΅ Ê Łţˆ ¢

 ø śŻ∆ Ķŷſ ĺŷŶΉ ̄  ŗΆ » ¡ Á ̄  Ķ Ê ↓ŷŶź· ̄  Ķ őˇ  śΒ  ¤ ¡  śΏ  ĶǼ

 őƒ ķǼ ŕųź· ø śŻ∆ Ķŷſ ĺŷŶΉ ̄  ŗΆ » ¡ Á ̄  Ķ œźŪΫ Łźũά Ń

 ĺŷΈ ŚŵšΈ ¢  ŗ΅ ŕˇ ŗδǺ ЕũΫ ĶΟ ³ ¢  ι ›ω œſ œΞźţź· ŗΧ

  ĶΌ ̄   ĶǼ ›ω  śΉ  ŗΌ  Ç ŀΏ Ķ Ј ŗ΅  ĶΟ Śũά Ń΅ ŗŶΎ ڈ  śˆ  ¢ø śŻŵź΅  śΉ  Ń΅

 ιø  

   ÑΎ ›Έ ĹΈ ŀǿ Śų ¡ ¨ ¡ ›Έ øķǾ Ķ¯ ‹Έ  źǽ

  śũ∆ ¢  śΝΒ Ã Ä ° Ä Ń΅ ›Έ Â ĶŢˆ Ä ŀŷΊ Śⁿ ¨ ¡ Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅

 Â ĶŢˆ Ä ŀŷΊ Śⁿ ¨ ¡ø ĶŹųΎ ¬ ›ω ŘŷΈ  ĶΟ À ŗųˆ ¢  śΉ  Ã ŗŸŷǼ ›Ό

 ›ω  Ń΅ ŕφ  Í ∆΅  śŻΉ  śΉ  Ã ŗŹŷǼ ›Ό ¿ ŗ· ķΎ Ń˝  śũ∆ ¢ ›Έ

 Є ̄  Ä Ķ  ŗǼ ›Ό ¿ ŗ·  śũ∆ ¢ ›Έ Â ĶŢˆ Ä ŀŷΊ Śⁿ ¨ ¡ ›Ό  śŹųΎ ¬

 κ Ј ŗ΅  ĶΟ Б ŀΉ ±  śΉ  Ã ŗŹΉ ¢  ̄  Ä ¢ ›Ό  śŢΕ ̄   śΝΚΉ Ĺυ  śˆ  ŕΏ

 Ã Ä ŀźŸˇ  Í ̄  ĶŶΌ  śŪŲΫ  ŗǼ ø ι  ĶŹųΎ ¬ ›ω Á ¢ ̄  ¡ Ј ŗ΅ Řųˆ

  śŹųΎ ¬  śΉ  Ã Ä ŃΎ Ä  ╒ ňά ¬  Í ̄  ĶŶΌ £ ¢ ŗǿ  ŗǼø ś₣  śΏ  Ķŷſ  śΉ

 А Ã ŗΦ ¢ ŗǿ Â ¢  ¨ ¡ ŖΎ ¬  Ń΅ Â Ķſ Ń΄ Ã ĶźΆ ŀΉ ± З ¢  śΉ  Ã ŗŹŷǼø ś₣

  ŗδţųź ¢ Ј ŗ΅  śŻŵź΅  ↨ŶůΨ  

 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 
 

ŷſ ŏαˆ ¢ ¨ ¡ø ι ¥ ̄  Ä Ń˘ А  śΉ  Ķïê  ŀůΦ  ╒ Ê ¬ ¢ ± ¡ А À Ķˆ 

 Б ŀΉ ± З ¢  ŗųŷǼ ›Ό Â ĶũΫ ¢ Ã Ä ° Ä Ń΅  śũ∆ ¢ ›Έ Â ĶŢˆ Ä ŀŷΊ  ŃΆ ¢

  ĶŢΌ Ķǽ  ĶŷŸ΅ ÑΎ ›Έ  ŗΨ ›Ώ ŗΌ ›ω ķźūΫ Ã Ķźˇ ŗǿ Ś₧΅ ›Έ

 ø ι  ĶΉ Ń΅  śŻ·  ╒ ňά ¬ ³ ¢  ̄  Ä ¢ Śⁿ ¢ ŘŦ΅ ÑΉ ŘŦ΅ ›ŶΌ Ñ΅ Ã ŗΌ  

  

   ŕŪά ↓ũγΈ ŁΎ ¢  ŗǼ Ê ̄  ĶŶΌ ¨ ¡øķǾ Ķ¯ ‹Έ  źǽ

΅  śŷΛ΅ ø ι  śΏ  ŗΌ  Í ńŹю ø ŗ΅ ķΎ Ń˝  śΉ  ŔΌ Ñ΅ ›Ό  śŢΛ΅ ŔΌ  ŗ

 ø ŗ΅ Ã ŗΫ ĶũΫ ¢  śΏ  ŗΌ  śΒ  ¬ø ŗ΅ Ã ŗΫ ĶũΫ ¢  śΏ  ŗΌ  śŵΝ×΅ ø  ŗ΅ Ã ŗΫ ĶũΫ ¢

 ŔźΊ ¬ ĶΈ  ╒ Śũά Ń΅ ŗŶΎ ³ ڈ ¢ ø ś₣  śΏ   ŗΌ  śΒ  ¬  śˆ  śΒ   ŗˆ  ŗǼ

 А Â ĶŢˆ Ä ŀŷΊ Śⁿ  ŗǼ ŕųź·ø ι  ĶΉ Ķ₤ ¢  Ń Ä ¢  śˆ

 Ç Ä  ŗΨ  ι  ĶŢųŹǼ  Ä ± ¢ Ńƒ  śŻŵź΅ Â ĶũΫ ¢  ŃΆ ¢  ĶΞΉ ¢  ι ŕŪά ↓ũγΈ ŁΎ ¢

Żŵź΅ ķΎ Ń˝  ̄  Ä ŗΧ Ä Ń ÑΎø ι ĶŢųŹǼ  śŻ·  ╒  ↨Έ ¢ø ĶŢųŹǼ ›ω  ś

 ÑΎ ø ι ›ω"е ̄   Ä Ń " ³ ¢  ̄  Ä ¢ ø ι ŕŪά ↓ũγΈ  ŁΎ ¢

  ŗ΅ Śũά Ń΅ Ä ̄  ŗδſ  ŗ΅ Śũά Ń΅ Ä ̄  ŗδſ ³ ¢ ø ŗ΅ ŕŪά ↓ũγΈ ŁΎ ¢

 ø ŗΌ ŕˇ ŗδǺ ЕũΫ ĶΟ  ĶΟ ¤ ¡ ø ╓ ŖŻΎ  Ķŷſ ›ω  ̄  Ä ŗΧ  Ä Ń őŢŠǼ

 ø śŢųˆ  Ń΅ ›ω ĺŷΈ ŚŵšΈ ¢ ¤ ¡ øÃ ŗΌ œšũΫ Ń  ŗδţųΎ ŃΏ ¢ ڈ  śųΓ ¡  

   ‹Έ  źǽ  ╒ Љ Ńƒ А Â ĶŢˆ Ä ŀŷΊ øķǾ Ķ¯

 ĺŷŶš· ŗά Ł΅ ø›Ό Ĺυ  Í ńųΉ ¡  
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 Ê ↓ˆ ŁΉ ¢ ›΅ ńˆ  śΉ  Ķǿ ̄  ĶΟ  Í ńſ  Í ńſ ø ι ЙΆ ŗΌ Ĺυ

  ŗΨ ›Ŷˆ ¢ Ћ ŗ· ĶŷųźǺ  ŁŷΎ ¢ ŇγΏ Ķˆ ø ŕˇ ŗδ· Ä ŗά ̄  ŕΎ ŃΆ ø

 ΩŵźΊ ŕųź·  ι Ј ŗΌ Љ Ńƒ  Ńſ ¢ Ńſ Ã ĶŸǼ  ĶΟ ŕŪδ΅ ŗǼ ¢  ŁźΉ ¢

 ¨ ¡ ø›Ό ›Ţ΄ ¬ Śⁿ ¢  ŗ΅ ŚΈ ¬ ¡ Á Ķ˜ ›Ŷˆ ¢  ι À ¢ ŗˆ őƒ

  ĶΟ ¥ ŗΈ  ĶΎ ŔŷǼ  ŗų ¡ Ñ΅  ι ЙΆ È ńſ Зƒ ¢ ŕŪΧ Ń΅

  Ķŷź· Ê Ń΅ ŗΫ ø ŗΌ  ĶΉ ¢ ŗγſ  ڈ ̄  ĶΟ ŕˇ ¢ ̄  ø ŗΌ  Ķŷź· ĺųűδǺ Ńˆ

 ø ŗΌ  Ķŷź· Ñŵǿ ¢ ¬ ›Έ À ŗųˆ ¢  ŗΌ  ĶΉ ŗΌ Ѓ Ńⁿ ›Έ À ĶŢšˆ ¢ø ŗΌ

 ¡  śΏ  ¬ Ñũδ  ↨ŰΦ ø ŗΌ  ĶΉ ¢ Ń΅ Á ĶΟ  ̄  Ä ¢ Ј ŗ΅  ĶΎ  śųˆ ¢ ÑŴǼ Śũ΅ ¤

 ¨ ¡ ø śŢųˆ  ╔ ›ω » ĶūΫ ¢  Ķŷſ"ŏέ κ  Í ڈ ŗΩ  Í ڈ " А

 Ñ΅ Ã ŗΌ  ĶŢŸ΅ ›Έ ø›Ό ДŵΈ ›ω Ç Ä ›Ό ŖΎ ≡ǽ  ŗǼ

 ¿ ŗ· œŷΈ Ń΅ ›Έ Ňųţź· Ķ őŢŠǼø ι ŕŪΧ Ń΅ ÑΎ őŢŠǼ

 ÑΎ ›Ό  śŢΚ· ›ω È ŀſ È ŀˇ А Ã ŗΆ ŗ· Á Ķ˜ Ç Ä  ̄  Ä ¢ ›Ό  śƒ  ¡

 ι Дųˆ œǽ ›ω Śũά Ń΅ ŗŶΎ ڈ:  

Democracy is for the people, people are 
not for the democracy. The democracy 
must take its shape for the welfare of the 
people .which is missing in the present day 
life. 

ïê Љ Ńƒ ŚųΉ ¢ ø ŀůΦ  ╒  śΉ  Ķ ŘŦ×΅ ķˆ ø  ŀůΦ  ╒ À Ķˆ 

 Ĺυ Śⁿ ¢ Ñ΅ ›Ό  śΝŷφ  Ń ÑťźŢΉ ³  ¢ ŔΌ  ŀůΦ  ╒  śΉ  Ń΅

Љ Ķſ  ĶΉ Ń΅ ŘŦ×΅  ╒ śŷŹǽ ŗΧ  ŗũΫ ¡  ╒ ŚΈ ¬ ¡ ķΎ Ń˝ ø ι 

 ŗųˆ ¢  śŻ·  

  

  

  

 ŕŪδ΅ ŗẄ ¢ Śųˆ ¢ø śŻŵź΅ ΩŵźΊ Śųˆ ¢  śŻŵź΅  śΉ  κ ¬ » ĶūΫ ¢

  ŗǼ  ¢ ̄  ĶŶΌ  śŻ·  śųˆ ¢  ̄  Ä ¢  śŻŵź΅ Â Ķ℅ˆ ¢  ╒ Ã ŗю  śųˆ ¢ ø śŻŵź΅

  ŗųˆ ¢  ι ĺŷŶź· ̄  Ķ Ê ̄  ĶŶΌ ø ι ¤ ¡  ĺźˆ őţΎ Ń΅ ŗŶΎ ڈ

 ЕũΫ ĶΟ  ŗǼ  ¢ ̄  ĶŶΌ ø ι ¥ ̄  Ä Ń˘ А  śΉ  Ķŷſ  ̄  ŗΰ΄ Ķ˙ Ç ¬ ĶΎ ±

 ±  ŗųˆ ¢ ι ŕˇ ŗδǺ ø ι ¥ ̄  Ä Ń˘ А  śΉ  Ķŷſ  ŗδţųź ¢ Ç ¬ ĶΎ

 Śų ¡ ›Έ  ι  ĶΎ ύſ ŕŪδˆ ÑΎ  śΉ  ¤ ¡  śˆ  ÑŲά Ń˙ ŇǼ

Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅ ÑΎ ›Έ ĹΈ ŀǿ:  

It is a very good practice. It should 
continue. We must meet every year for a few 
days and discuss fearlessly, across the party 
lines, as to what is good for the country and 
we must implement that. 

  Í ̄  Ķſ  ╒  śΉ  Ń΅ À Ä ↓ŷ΅ ŕŪδ· ŗΧ  Ķ ķǾ Ķ¯ ‹Έ  źǽ

  ŗǼ ø Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅ ÑΎ ›Έ ŕųź·  ĶźΆ  Ķź΅ È ŁŷŴź Ä Ń Ĺυ ›Έ

 ÑΎ  ι ĺŷŶš· ŗά ڈ Ê ̄  ĶŶΌ" ⅜ Ä ŃΆ ŕŪδ· ŗΧ Ķ " Ê ̄  Ķˆ ³ ¢

 ø ι ŚΌ ̄   ĶŹ΅  ŗųŠˆ ø ι ŚΌ ̄   Ń΅  ̄  ĶΟ śΒ   ŗ΅ ĺŷŶš· ŗά ڈ

  śŷƒ ¢  Í ̄  ĶŶΌ  ╒ Ã Ä ̄  ĶŸŢˇ ¢ ø ¬ ŗǼ Ä Ķſ  ╒  Í ŁŷŴź Ä Ń

 ŕǼ  ¬ ŗǼ Ä Ķſ  ╒  Í ŁŷŴź Ä Ń  śŷƒ ¢ ›Έ Ê Ä Є  ŗά ŁΎ ̄  ø ¬ ŗǼ Ä Ķſ

 ›Έ  śŷΛ΅ ÑΎ  śŹΜΈ ø śŻΕ Ķǽ  ĶΉ Ń΅ À Ä ↓ŷ΅  Ń ŕŪδ· ŗΧ Ķ  ŗ΅ Ã ŗΆ ŗ·

 Ј ŗ΅ ›Έ ŕŪδ· ŗΧ Ķø ›Έ Ã ŗю  śųΉ ¢ Ñ΅  ι ›ω œΈ Ķƒ Ј ŗ΅

  ŗǼ  ι ŚΌ ̄   ŗΌ ›ω ŚŶΟ"ŕŪųźˆ  Ä ڈ ŗΩ œΎ Ä"  
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 Ã ĶΌ Ä  ι"À Ä ↓ŷ΅ ŕŪδ· ŗΧ  Ķ  " Ã ĶŸǼ ŕųź· ø ι  ĶΌ ̄  ŗΌ

 Ê ¬ ›ω ÑǼ ŗΨ Ј ŗ΅ » Ń˙ ŚųΉ ¢ ›Ό  śƒ  ŗΌ  ¢ ŀź  śΝΒ Ñˇ Ķј  śΒ

 Ј ŗ΅  Ń Ä ¢  śųΉ ¢  ̄  Ä ¢  ι ŚΌ ̄   ĶǼ"³ ≡Έ  ŗδţųź ¢ "  ĶǼ  śŻ· ›ω

  ι  ĶŷŸ΅ ÑΎ  śˆ  ŔźΊ ¬ ĶΈ  śųΓ ¡  ¢ ↨Έ  ŗΨ ø›Ό  ι ̄  Ń Ä ¢  śųΉ ¢ Ñ΅

 Ј ŗ΅"³ ̄  ≡Έ  ŗδţųź ¢ "  Ķ Ñ΅  śˆ  ŕǼ ›Ώ ĶǼ  śŻ·  śũ∆ ¢

 śųˆ  ĶǼ  Ķź΅ À Ä ↓ŷ΅  Ń ŕŪδ· ŗΧ: 

Narrow religious consideration, supremacy 
of black money, crisis of confidence, crisis of 
leadership. 

 ŔΌ ¨ ¡ìë őũδſ Â ¢  śΉ  ŔΌ  ŃΆ ¢ ›Ό   ι ̄   ĶǼ ›Έ Ê ŀ¯ ŖΎ Ä 

 ŕǼ  ŗ΅ Ã Ä ≡ǽ ›Έ Ã Ä ≡ǽ  Â ¢  ŃΆ ¢  ι Ê ńŹ΅ Śũά Ń΅ ŗŶΎ ڈ  Ń

 ÑΎ Ñ΅ ι À Ķźǿ  ¢ ↨Έ  ŗΨ  ι  ι ̄   Ķ Ń΅ ›ω  ̄  ĶΊ ŀˆ ŔΌ

 ø ĶΡ ŗΌ Â ¬  ŀŹ΅ ¬ őΎ ¢  ĶΟ Śũά Ń΅ ŗŶΎ ڈ  

  

    ŗ΅ Ã Ä ŀźŸˇ ķˆ Â ¢ ›Έ ›Έ  Ńǿ ¡  śˆ  ķˆ

  ¬ ¢ ± ¡ Â ĶŢˆ Ä ŀŷΊ Ĺ· Ä ŀſ А Ã ĶźΉ Ķſ Ń΄ ŚųŷǼ Ã ŗΌ  Ķƒ Ń΅ Á ύˆ  Ń

  ĶźΉ ¬ Â ĶŢˆ Ä ŀŷΊ ¨ ¡ ø›Ό  śŷΒ őŵΈ őţΎ Ń΅ ŗŶΎ ڈ ŔΌ ø ¢ ŗΌ А

  ŗ΅  Śũά Ń΅ ŗŶΎ ³ ڈ ¢ ŕųź·  ι Śũά Ń΅ ŗŶΎ ڈ Ê ńſ  śˆ  ķˆ

  śŻŵź΅  śΉ  Ķŷſ · ŗήŬΈ  ̄  Ä ¢  

We must do something. 1 thank you very 
much for giving me the time. 

  øÑΎ Ńųˇ Ĺυ Ĺυ  ĶΞ ¡  

 

MR. CHAIRMAN: Ms. Margaret Alva. 

SHRIMATI MARGARET ALVA 

(Karnataka)'.Sir, it has been suggested that 

since the hon. Prime Minister is going to 

speak now, we may not speak. 

MR. CHAIRMAN: Dr. Najma Heptulla. 

DR. (SHRIMATI) NAJMA 
HEPTULLA (Maharashtra): Wc spoke so 

much even the mike system has failed. Sir, I 

do not want to take much time of the House 

but as required, as I was the mover of the 

resolution, under the Rules of Procedure and 

Conduct Rule No. 154, I am just making two 

or three points as the mover of the resolution. 

Since then, 146 Members have participated 

in the debate, spread over six days. I know, if 

we had continued, the rest of the Members 

would have also spoken. In the other House 

Mr. Speaker said, "Anybody who wants to 

speak can lay his speech on the Table of the 

House. It will become part of the proceedings." 

I had requested that the Members of our House 

should rise above their narrow political 

considerations and speak for the country's 

benefit and for the betterment of the people. I 

must say over here that we have watched and 

you have also watched that Members of 

Parliament have spoken on issues, concerning 

the nation, like population, education, 

environment, poverty, health and so on and so 

forth, rising above their party affiliations, We 

also appreciated the development in our 

country in infrastructure, economy, the 

contribution , of our scientists and technologists 

and the laudable contribution of our Armed 

Forces. 

Sir, I would like to mention only two 

points here. There is a direct relation between 

population and poverty. When we speak 

about poverty, it means unemployment. It is a 

major problem before the country. I must say 

over here that the poorest among the poor are 

women, the most uneducated among the 
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uneducated are women, the most deprived of 

the deprived are women. I have been very 

sincerely watching and 

reading the proceedings of the House. I 

found very few members addressing 

themselves to the problem of women and 

to the commitment of different political 

parties, which is enshrined in our 

Constitution. I was really anguished 

today, Mr. Prime Minister you are 

present here, I know that you are 

committed to the cause of women, that 

not many Members spoke about the 

plight of women and the commitment you 

all have made voluntarily to give to 

women their rightful position as 

enshrined in our Constitution, and also 

the commitment you all have made that 

you will give them position in decision 

and policy-making. Are women not a 

part of our constituencies? Do they not 

represent them? Do they not constitute 

SO per cent of the population of this 

country? Have they not a right to 

participate in the decision making and 

also a responsibility which they should 

have in implementing all the decisions, 

which they take with all of you? On the 

first day Mr. Speaker said, "We need a 

second freedom." Yes, we need a second 

freedom, that is, freedom from poverty, 

freedom from illiteracy, freedom from 

unemployment and so many other things. 

I feel, we need another battle, it is not 

the first, second or third, but till women 

get their rightful position and till that 

time we will keep on asking and will keep 

on fighting, whichever way it 

happens... (Interruptions)... Never 
mind...(Interruptions)...We will keep on 

doing it. As Parliamentarians we should 

address ourselves to the important ideas 

which have been postulated. I think, the 

largest number of Members of Parliament 

have spoken in the discussion on 

Parliamentary Democracy, during the last 

three days. Sixty Members spoke on it. Sir, 

with an experience of 17 years in this House, 

out of which 11 years in the Chair, I feel 

anguished that the most important time after 

the Question Hour is spent on issues which 

could be taken 

up at the level of Panchayats or Zila 

Parishads or Assemblies. I know they are 

important issues, but we have a three-tier 

system in our country. These issues could be 

discussed very easily at those places 

Parliament can not have any redressal for 

such issues. Redressal of those grievances 

can be done there. But somewhere there is 

some mistake. Somewhere, there is some 

failure on the part of the authority 

concerned. That is why Members of 

Parliament have to come and ask; they have 

to come and request the Chair; they have to 

make a demand. That is why we have the 

Zero Hour submissions. Special Mentions, 

etc. 

Sir, the important job of Parliament is to 

legislate. But how much time do we spend 

on enacting legislations? I have noticed that 

many a time, due to paucity of time, we 

have not been able to even discuss many 

important Bills. Many important legislations 

which were going to affect millions of 

people in the country have been passed by 

voice vote in the House. Therefore, we have 

to address ourselves to this problem. 1 am 

not going to say that the Members should 

come into the Well of the House, or, they 

should not come into the Well of the House, 

or, they should or should not raise slogans. 

That is for you all to decide. But I, as a 

Member of this House, as the Presiding 

Officer of this House, feel that we should 

address ourselves more to the legislative 

aspect, which is the basic responsibility of 

Parliament. 

A lot is being said about the 

criminalisation of politics, or, politicisation 

of crime — whichever way you put it. A 

glass is half-full, or, it is half-empty. It is 

being said that the political parties 

themselves should not field such persons; as 

was said by Shri Indrajit Gupta in the other 

House. The Election Commission has also 

issued some order in this regard. But I feel 

that even if the political parties put up 

people of character, the final judges would 

be the electorate; the final judges would be 
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the people of this country. Why don't they 
use their discretion and not elect those 
people whom they think are wrong, whom 
they think should not be elected? Nobody, 
Sir, in this House, come to take oath with a 
bomb or a gun or a rifle. He comes with a 
piece of paper; he comes to the House with 
the notification from the Election 
Commission declaring that- he has been 
duly elected. Finally, it is the people of the 
country who elect them. 

Therefore, why should we not appeal to 
the people of this country to reject such 
people who are of doubtful character, 
even if such candidates have been put up 
by the different political parties; whatever 
the party might be? 

As Parliamentarians, we have been 
talking a lot. I have been sitting here in the 
House. A number of Members have been 
talking about the judiciary. We have been 
talking about the judiciary in our earlier 
discussions. Yes; Sir. I think, somewhere, 
we must have failed in our duty. When we 
keep a vacuum, naturally, somebody would 
come into it. If there is a vacuum, water 
would flow in. Perhaps, Parliament has not 
done its duty. Perhaps, we have not made 
the Government accountable. Perhaps, we 
have not done our duty in seeing that the 
Government comes and answers, before the 
House. That is why the people have gone to 
the courts for the redressal of their 
grievances. Earlier, they used to go to the 
press. The press highlighted their grievances 
very well, but the press could not redress 
their problems; their grievances. That is 
how the judiciary has come into the picture. 
The mistake is ours. If we take our 
responsibility seriously, I am quite sure, 
Sir, the spirit of the Constitution can be 
maintained very well, as it was done in the 
early days of our Independence. 

As far as the press is concerned, I 
would like to mcntioa one thing over here. I 
feel, the press—this is, perhaps, because 
the space is less in the newspapers—gives 
headlines only when there is some 
acrimony in the House, 

when there is some kind of a noise in the 
House. Otherwise, the newspapers say: so 
and so also spoke. I remember Mr. Jaipal 
Reddy telling me once. He was, at that time, 
sitting here; in the Opposition. He spoke for 
forty minutes on the Budget. He came and 
complained to me. He said: 'I spoke for 
forty minutes, for which I had to spend 
forty hours; but I did not get even forty 
lines in the news—papers'. 

SHRI S. S. AHLUWALIA: Four lines. 

DR. (SHRIMATI) NAJMA 
HEPTULLA: It is a tragedy. Hon. 
Members spend a lot of time. They burn their 
midnight oil. They come here. They speak. 
They contribute. They want somebody to 
notice it. But Sir, I am sorry to say. The 
only thing which comes is the speeches of 
Ministers. It is, perhaps, because it is a 
printed speech. Perhaps, it is distributed by 
one of his personal assistants or 
secretaries. Therefore, it finds a place in 
the newspapers. 

I would like to make a suggestion here to 
the press. At least, when we arc talking 
so much about the press, why should not 
the newspapers have two pages of 
supplement—for the Lok Sabha and the 
Rajya Sabha when the Session is on so that, 
at least, what the Members speak is 
reported in the newspapers? 

Sir, there was a time, I am sure, when you 
were a Member of Parliament, when you 
spoke in the House, the newspapers had 
reported it. Today, the newspapers say 
something. The Members of Parliament 
refer to it in the House. Fine. Newspapers 
have adopted a very good attitude of 
investigative journalism. But I feel that 
when they raise issues in newspapers and we 
refer to them in the House, at least what has 
been raised in the. House and the response 
of the Government should be reported in the 
newspapers. Nothing comes. Nothing is 
reported even in the Government media. It is 
neither on the television nor on the radio. 
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We are lucky that this six-day session is 
being transmitted. Simultaneously two 
channels are transmitting the proceedings of 
both Rajya Sabha and the Lok Sabha. I do 
not know how many people have seen it, 
but I am quite sure that many would have 
seen it. Many people are going to make 
comments, good or bad. At least they 
know that their representatives are doing 
something, that they are speaking 
something and that they are contributing 
something towards our democracy. 

Today we are concluding this session. I 
am very happy that under your 
Chairmanship we will be passing the 
Resolution. Standing over here and 
speaking in this Special Session on the 
eve of completion of 50 years of India's 
Independence, the Golden Jubilee, I find 
myself a privileged and proud person. But 
sometimes I feel that we have lost our 
direction somewhere and that we have lost 
our priority. When I go out in Delhi, I see at 
every circle at least SO banners announcing 
"SO Years of India's Independence." I see on 
every bus and every Government vehicle a 
beautifully printed Tiranga Jhanda or a 
design of the tricolour Flag. I see in every 
newspaper beautiful smiling faces of my 
colleagues from this House and the other 
House. I feel very happy about it. I see 
hundreds and thousands of posters pasted 
around in cities, not only in Delhi but in 
every other place. I see very much expensive 
booklets being printed. I do not know 
how many hundreds or thousands or 
crores of rupees has been allocated for this 
Celebration. It is fine. 

When our freedom fighters were 
fighting the battle of freedom, they did not 
fight it with money. They had no money. I 
remember in my house there used to be a 
little ghada. Both times, when my mother 
was asking our cook to make rotis, she was 
saying, "Take one muthi of atts and put it 
into the ghada." That was collected by 
people for fighting the freedom struggle. 
That is how the freedom struggle was 
fought, not with money. 

 I sometimes feel that we have lost our 
direction. I feel that we have spent a lot on 
this Celebration. Each banner's cloth could 
have covered the nangi body, naked 
body, of a little child in a slum. All the 
paper which is being used for the posters and 
the very expensive stationery could have 
been used to give to school children 
somewhere exercise books with a stamp of 
50 years of India's Independence, and they 
could have said, "yes, we have completed 50 
years of our Independence. We got these 
note-books in which we can write and 
remember it." With one shower, all these 
posters are going to be thrown away, blown 
away, in the sand or dust. With all the 
money we are spending, could we not have 
many hospitals? Mrs. Renuka Chowdhury is 
crying for then. Instead of having chira-gan 
in all our important cities, could we not 
have opened one school in the name of 50 
years of our Independence? These are the 
questions we have to address ourselves. 

Okay, we are spending our time over 
here in the House. We are going to 
celebrate it for the whole year. But what are 
we going to do in real sense up to 2045? 
We may not be here by then. Maybe, our 
progenies will sit over here. Are we going 
to leave something for them? This is the 
question. As our forefathers did it, as our 
freedom fighters did it, I have a great hope 
that we can also do it. But there is the 
question of direction. There is the question 
of determination. There is the question of 
commitment. 

I feel that when we pass this Resolution 
over here, it should not be just words. It 
should not be just signatures-There should 
be our commitment along with it. Then, I 
am sure we will be able to say something. 
Then, we will bow our head, not in shame 
before our leaders, but in respect before our 
leaders who laid down their lives for the 
freedom of the country. 

Thank you, Sir giving me this oppor-
tunity. 
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SHRIMATI    MARGARET    ALVA: 
Most of the delays take place because the ; 
bureaucrats don't clear the permission for 
action against their own junior colleagues. 
I would like you to make a study. I have 
known it. It is the bureaucrats at the senior 
level who prevent any enquiry ; into the 
affairs of the junior officers. It is '   not the 
Ministers; don't blame the Ministers. 
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SHRI l.K. GUJRAL: Sir, this is an issue on 

which I would not like to join in any debate. 

What was my main point? The main point is 

that I have given the number of cases that are 

pending which we have been harping on in 

the last fortnight. I want to finish all the 

pendency. That is why I have said that 

wherever a bureaucrat or a bureaucrats' 

committee want to deny permission, that case 

must come to me directly and that is what I 

am trying to say. The main point is, I am not 

in favour of trying to delay anything, be it a 

bureaucrat or be it anybody. The main point 

simply is this: How to expedite the process of 

prosecution? Of course, there is another 

problem that we are confronted with and that 

is quick trials. Judiciary takes a longer time 

than it should. I would not like to mention 

that in this House nor would it be right for me 

to say that here. I can only assure this House 

that I am trying to. ...(Interruptions)... 
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SHRI      SURINDER KUMAR 
SINGLA: Mr. Prime Minister ... 

(Interruptions)... 
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SHRI SURINDER KUMAR 
SINGLA: I want to raise one small issue... 

(Interruptions)... 

MR.  CHAIRMAN:  Do it later.  No more 

questions now. 

SHRI SURINDER KUMAR 
SINGLA: Sir, the Prime Minister is 
yielding... (Interruptions)... 
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SHRI SURINDER KUMAR 
SINGLA: When the Prime Minister is willing 

to hear mc...(Interruptions).... 
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SHRI SURINDER KUMAR 
SINGLA: Mr. Malhotra, you can also put a 
question. When the Prime Minister yields 
...(Interruptions)... I want to know what the 
view of the Government is on the pending 
Lok Pal Bill. It was discussed thoroughly. 

MR. CHAIRMAN: Wc arc not arguing on 
that. 

SHRI SURINDER KUMAR 
SINGLA: Mr. Prime Minister, you have said 

that you arc bringing a Bill on the right to 

information. 1 am very happy about that. At 

the same time, I would like to know whether 

you would consider allowing the media to 

watch the proceedings of the Parliamentary 

Standing Committees also. My point is: Let 

Parliament be transparent first. Would the 

Government consider, apart from the Lok Pal 

Bill, allowing the media to watch the 

proceedings of the Standing Committees of 

the Parliament also? 

SHRI l.K. GUJRAL: So far as the first 

question is concerned. Sir, the Lok Pal Bill is 

already the property of the House. It has gone 

through the Standing Committee and 1 hope 

in the next session of the Parliament, the 

Parliament will be able to attend to it and 

finalise it. The Government will support it. 

So far as the opening up of Standing 

Committees to media, etc. is concerned, that 

is not my area of decision. Sir, that is for you 

and the hon. Speaker to decide. I don't 

transgress into areas which do not belong to 

me. Give unto the Pope that which belongs to 

the Pope. Therefore, I would not get into that. 

Sir, if I had the time, I would have talked at 

length about education also. I think education 

is not only a crucial factor in the success and 

development effort of integrating the human 

rights. The Common Minimum Programme 

of this Government lays great emphasis on 

that. In the other House I have said I am 

laying a policy paper on the Table of the 

House and I know the Members are getting 

impatient. Therefore, I would not 

take more time except to say that we have a 

great deal of emphasis on women's literacy—

and I repeat women's literacy—and the girl-

child particularly. On the 15th of August I 

have announced a new policy regarding the 

girl-child. The second of October, Gandhiji's 

birthday, will be the first day of its 

implementation and implementation would be 

there. We arc, therefore, very keen because 

unless literacy spreads widely and more so in 
the women's segment, our difficulties 
continue to be there. 

Some friends had asked me about Urdu 
and the Gujral Committee Report that I 
wrote about 25 years ago. I say with regret 
that various Governments have not 
implemented it. It is receiving my 
attention now. I will not give details now 
and I will leave it at that. 

I have many more issues to talk about, 

particularly population. Technically 1 

happen to be the Cabinet Minister in-

charge while my colleague—who is the de 

jure or de facto—is there as the Minister 

holding the charge. I must compliment 

her, she has been giving a great deal of 

attention to it. Therefore, she has come 

before the House, I hope, and projected 

her point of view as to what population 

policy we want to have. It is a wholesome 

policy. It covers a lot. It covers health. It 

covers the child. And more important, 

apart from this, is the concept of health for 

all. I hope the Minister has also told the 

House about that. So, I won't repeat. 

I will also take two more minutes to talk 

about infrastructure and its development. 

During the last few weeks particularly, I 

have been paying a great deal of attention 

to infrastructure because I feel and I 

continue to believe that naturally our 

development will not take place unless our 

infrastructure improves. In the 8th Plan we 

had targeted, for instance, in the power 

sector, to generate about 40,000 MW.  We 

fell short  of it  by 
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40%. New again we have come back to 
40,440 MW. imagine for a mimic, if we 
had generated 40,000 MW in the M Plea, 
today we would have taken off to 
another height and would have covered 

something. Let HI hone we will be able 
to do it in nto Plan. H we arc able to 
generate 40,090 MW, more than 50% of 
it has to come in the private sector 
because of the investment that is 

called for. That is why we have now put a 
very dynamic Minister in-charge of that and 
we are trying to push it further so that 
setting-up of new power projects is 
accelerated. 

We arc equally keen about roads. 

Now at traffic is increasing, India is in a 

sett of a pincers. In 1971 or 1972, the 

first conference was held in Stockholm 

to talk about envirenment. Mrs. Gandhi at 

that time was hading *e lndian 

delegation as the Prime Minister of 

India and I had the priviege of 

aeeenuaannag her as the Minister of 

Hooting At that tunc. Mrs. Gandhi in her 

very enlightened speech   had   said,   

"Poverty   to   die 

he   today.   But   new  we   are   in   a 
different   situation.   It   to   not   only 
poverty which to a pollutant;affusace also to a 
pollutant. We have snore cart now.    They    
are    also    pollutants. Therefore, we are 
caught up in a no-win sett of situation. 
We don't know how to deal with it. All the 
same, we arc laying a great deal of 
emploasis on rands and highways that we 
have to build. Again, massive investment is 
called for.  Again  there  private  sector,  
from inside India and outside India, is 
being invited to participate in this. We 
have made some changes in  our laws 
about land acquisition, etc., and we do 
hope that will attract them. I will net talk 
at length about the  Railway because  the 
Railway Minister must have talked about it. 
Nor shall I talk about Civil Aviation 
because I mink Civil Aviation to a very 
important segment of our development 
and soon, I thank very soon, a new Civil 

Aviation  Policy  will  come   before   this 

House for discussion, 

Telecoommunications. How do we 
develop without telecommunications? If you 
have to wait for five yean to get a telephone 
connection, then how do you develop? That is 
where again something needs to be done 
and we are doing it. We arc hoping that 
by tie end of the Ninth Plan, things will have 
dramatically changed. We are moving in 
that direction. I want to say this thing at mis 
stage dim infrastructure is the main issue 
before the present Government and we are    
very    keen    that    infrastructure 

and many mamuesi will some to you tat 
the next session itself. 

Sir, I will not take more of your time 

because I know Members are setting 
impatient and when they give me a dirty look, 
I get upset. I get demoralised, if not 

upset. I could talk about liberalisations. I 
could talk about the new Economic Policy. 

Or, Manmohan Singh has developed the 
point in a great deal. The main point to, 
what to die new Economics Pokey about? 

Creation of surpluses; creation of wealth and 
unless we etc ante to sustain the rate of 

growth which we arc aiming at — 7 per cent 
we have reached — if we ever come to 10 
per cent — only the Government cannot do 

is, all of us together can do it. Once we 
are able to achieve that, men we will have 
surpluses for the infrastructure; we will have 
surpluses also at the same time for social 
sector; we will have surpluses for poverty 

alleviation. Unless we create surpluses, how 
do we do it? But, one thing we must keep 

in mind all the time and that to we don't 
want to create surpluses and keep our 
people deprived. Development and social 
justice are two sides of the same com and 
that is how India will come stable. India's 
stability, India's future, India's security docs 
not depend only on rate of die growth. It 

depends a great deal on what Mrs. 
Gandhi's slogan was — Garibi Hatao 

Since as Minister of Information and 
Braodcasting I was associated win mat 
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slogan itself, I cone to repeal H again. It has 
not vanished as yet. For SOBS: SEGMENTS 
of the society, it ha* been, bat then oar eye 
must reman glued to those people who are Mill 
out of Hurt segment. That is why Gandhiji's 
wiping oat Ike tear of every eye, remain 
Ike man programme orientation of this 
Government and this Government will 
continue that. That is why 1 say nit Mag. 
Before I sit down, we are concentrating a 
great deal on everything that can dean 
public life on one side, •mate an 
atmoshpere where we an honestly able to 
deal with oar affairs and also oar eyes 
projected to future. 

Coming back to my Urdu which I 
started wish, the Hindi which I started 
wish, I said is the beginning and that I want 
to repeat that mis action is now standing at 
a shreshold. 

,� ��ह ��  ��N �� DN� ह� $�1 &�)�* -� �ह� 
;� %�- 

“$&-�--/ 
� A�-�, ��� ��ह- �� #N-�, 

      ��%!* �ह� �%W- ह� �/�� �� X!�.� �(” 

If we get sluck is that old groove, if we 
don't realise Ike newness and also 
modernisation of Ike nation, this is she 
most critical moment : in the Hte of any 
nation and hut critical moment is here. 

 

Before. 1 ait down, Sir, I must pay my 
homage to the Indian armed forces. As a 
part of our security, these brave soldiers of 
oars guard our borders and at the same 
time, we are senfrested with a new situation, 
the* is, security cannot be safeguarded only 
by she army. Internal stability is saw security; 
internal peace is also security. If we 
always think of deploying our forces for 
internal peace, then to that extent, our 
security surffers. And that is why it is 
important for us to create internal tranquillity 
in the same fashion so that we can 
possibly spare these forces and their 
energies for safeguarding our borders. They 
arc doing it but one thing I must say and I 
have said it in the beginning and I want to 
repeat it before I close. Let us keep it in our 
mind the feet that in the past WK 

�+��-� 
��� &%�ह�
 �ह ह� %� %ह"�+���%-�4 �( ��� 
����� �� ��� -हK ह��� ;� %�
� �[�! ��1 ह���� 
��� %
]  ,� ;�[�Y-m*�!� ��1 %�
� ��  ��
 ��� 
;� :� ह���� ��
 
���� ;�, %�
� ��  ��
 )��3� ;� 
�� �
��  ��
 DN� ��� ;�1 [�O�*m!� 
� ह� %�[� ह�1 
:� ��-� �ह ����� %��� ह� :� �ह ��ह��-� ?�ह�� ह3� 
:� #�-� $RA  ]�
(! �� �ह �
��� ��-� ?�ह�� 
ह3� %� 
We will not let them down on 
technology. Indian security and 
technology will always be updated and will 
be kept m modern as we can afford to and 
sec to it that nobody would repeat that 
history which we suffered in the past. I 
could have spoken on several subjects but 
I think is will be unfair on my part if I 
now expand my speech on those subjects. 
But, at Ike same time, before I sit down, 
may I repeat what I have said in the 
beginning? That was, what you have done is 
remarkable in the House. The basic instinct is 
to look at ourselves, to examine the 
journeys we have travelled and to look at the 
future. This is very important. 
%ह"�+���- �� ��R��� �� ह��	� �ह� ह� %� ��M 

��- ह�, ��M #�!+�- ह�- 
�ह 	l� #�-� O��� ह� !ह�� ��	-� �� ��� 

��D�, 
�ह�� ,� %?��. !*���1 

VALEDICTORY REMARKS 

MR CHAIRMAN: I place the 
following Resolution befors the House: 
We,   the   Members   of   Rajya   Sabha 
meeting in a specially convened golden 
jubiles   Session   of   both   Houses   of 
Parliament,     to     commemorate     the 
completion of half a century of freedom; 

Having recalled remembered with 
gratitude the great sacrifices made and Mat 
salutary service rendered  by our freedom 
fighters, 

Having recalled with deep satisfaction and 
pride the maturity of our pa spit in vigilantly 
preserving democracy and safeguarding the 
unity of the nation and the valour of our 
soldiers, sailors and airmen is service to the 
country; 
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Having reflected upon the slate of the 

nation    with    the    Preamble    to    the 

Constitution M the guide; 

Having then, specifically deliberated upon 

matters concerning our current political life, 

state of democracy in the country, our 

economy, infrastructure, science, technology 

and human development; 

Do now solemnly affirm our joint and 

unanimous commitment to the issues 

hereinafter mentioned, and we also do 

solemnly resolve and direct that they he 

adopted as minimum tank, constituting our 

"Agenda for India" on this historic occasion! 

That meaningful electoral reforms be 

carried out so that our Parliament and other 

legislative bodies be balanced and effective 

instruments of democracy; and further that 

political life and processes be free of the 

advene impact, on governance of undesirable 

extraneous factors including criminalisation. 

That continuous and proactive efforts be 
launched for ensuring greater transparency, 
probity and accountability in public life so 
that the freedom, authority and dignity of the 
Parliament and other legislative bodies are 
ensured and enhanced; that more especially, 
all political parties shall undertake ail such 
steps as will attain the objective of ridding 
our polity or criminalisation or its influence; 

That the prestige of the Parliament be 

preserved an enhanced, also by conscious Md 

dignified conformity to the entire regime of 

Rules of Procedure and Conduct of Business 

of the House and Directions of the Presiding 

Officers relating to orderly conduct of 

business, more especially by— 

• maintaining the inviolability of the 

Question Hour, 

• refraining from transgressing into the 

official areas of the House, or from any 

shouting of slogans, and. 

Invariable desisting from any offorts at 
intarruptions of inerfarence with the 
address of tha President of the  Republi ; 

That a vigorous national campaign be 

launched   by   all   political   parties   to 

combat cosustainable growth of populations 

recognising that such growhth lies at the roof 

of our human, social and economic 

problems; 

That (duration at all levels ha made  , 

special attention being given to quality; that 

achievement of    the    Consitstional    .of 

he denary monitored; and that universal 
primary education ha achieved by A.D. 
3005; 

That the national economy be prudently 
managed, with emphasis on 

* effesient use of resourees and avoidance 
of wastes; 

* priority attention to development of 

* generation of wealth as a freely chosen 
and productive poverty and of Hearing 
canity and 

* balanced regional development. 

That continuous efforts be nude for 
achieving, in a time hound manner, marked 
improvement in the quality of life of all 
citizens of our country with special emphasis 
on provision of our minimum needs—food, 
nutrition and health security at the household 
level; potable water; sanitation and shelter; 

That gender justice be established in the 

spirit of the Declaration and Platform for 

Action of the UN Fourth World Conference 

on Woman (1995) and be practised as a way 

of life, with particular emphasis on education 

of the girl child; 

That constant efforts be made in terms of 

inculention of values and adjustment of the 

life and working styles of our poeple to 

secure protection of environment and 

preservation of ecology and bio-diversity; 
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That . science and technology be primarily 

anchored in the creation of a scientific 

temper, -be developed by promotion of 

governmental a* wo* as non-governmental 

efforts ami be pressed into service not merely 

for economic development but human 

development in all its dimensions. 

That, finally, the essence of participatory 

democracy be seen in the inculcation of our 

national spirit of self-reliance, in which our 

citizens arc equal partners in all spheres of our 

national endeavour, and not simply the 

beneficiaries of governmental initiatives. 

MR. CHAIRMAN: I hope this resolution 
is adopted. 

HON. MEMBERS: Yes 

SHRI PARAG CHALIHA (Assam): Sir, I 
have an amendment. 

HON. MEMBERS: No amendment. 

MR. CHAIRMAN: No amendment. He 
resolution is adopted unanimously by the 
House. I have to inform die hon. Members 
that this resolution is to be signed by all 
Members. After I sign the resolution, the 
Prime Minister and Leader of the House, the 
Deputy Chairman and the Leaders of all 
Parties/ Groups would sign the resolution. 

�� ����(� �#.��� ( %)ह�� ) : �ह���, ह�( &
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#�J�!� ��*� �� �� ���� *(1 

�� /�0 /�0 �ह�,������ : !� ह��, ��-4 �� 
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This session commenced on Wednesday, 
the 23rd July, 1§*7, and we have had 23 
sittings (including 6 speck! sittings) spread 
over more than 134 hours. 

During  the  session,   20   Rapess   of 
various Parlametitary Committeoc wers 
presented or laid on the Table of the House. 

During the Session we have passed 4 

Government Bins, including return of two 

Bins. 

We had 3 matters of Calling Attention on: 

(i) Diversion of funds to the tune of Rs. 4500 

crores to the Personal Ledger Account by the 

West Bengal Government; (ii) Provision of 

funds for the payment of outstanding dues to 

the labourers and workers of CPSUs; and (iii) 

Power crisis in the country. 

Wc had 2 Short Duration Discussions: (i) 

The police firing on Dalits m Mumbai and 

atrocities committed on them m other parts 

of Maharashtra; and (ii) Prevailing situation 

in Bihar. 

During the Session, a Select Committee on 

the Coast Guard (Amendment) Bill, 1996 

was constituted. 

A Statutory Resolution seeking 
disapproval of the presidential and Vice-
Presidential Elections (Amendment) 
Ordinance, 1997 was adopted. 

In the aggregate, there were 6 Statements 
by Prime Minister and other Ministers which 
occasioned a number of clarifications sought 
by Members. 

Two references were made in the House by 

the Chair (i) On the Fifty-second Anniversary 

of the dropping of Atomic Bombs on 

Hiroshima and Nagasaki; and (it) To victims 

of heavy floods in Himachal Pradesh. 

There were also as many as 40 Special 

Mentions on matters of Public importance. 

During the session, 340 Starred Questions, 

2635 Unstarred Questions and one Short 

Notice Question were admitted. 

8 Nominated Members subscribed 

Oath/Affirmation and took their seats in the 

House. 
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During Ike special sittings foam 26th 
August to In September, 1997, we 
discussed four topics i.e., Human 
Development and Science and Technology, 

Economy ana infrastructure, India and the 
World one day cadi and Parliamentary 
Democracy which spilled over three day*. 
ISI Members participated in the 
discussion. A resolution to mark the said  

Anniversary of India's Independence km 
jam bee* adopted. 

I would ike to lake this oppertunity to 

thank the Leader of the House the , she 
Leader of the Opposition, Leaders ot 
various Parties/Groups and all the 
Hon'ble    Member*    for   the kind    eo- 

operstion     extended     by     them     HI 

CONDUCTION THE proceeding* of the House 

I do so on behalf of Deputy Chairman, 
Ike Vice-Chairmen and my own behalf. 

Before we adjourn, hon. Member*, I 

weald ike la extend to all of you my 
grestings and good wakes for the tank 
coming festivals and other auspicious 

Now, Ike National Song. 

(Then,    Ike    National    Song.    Vande 
Mataram, was played.) 

MR. CHAIRMAN: The House is 

adjourned tine die. 

The House men adjourned, tine 

die, at forty Bat minutes 
past five of the dock. 


